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MESSAGES FROM THE LOK SABHA

(I) The Appropriation
Bill, 1982.

(Railways)

. (Il) The Appropriation (Railways)
.. No 2 Bil, 1982

SECRETARY-GENERAL: Sir, 1
have to report to the House the
following messages received from the
Lok Sabha, signed by the Secretary
of the Lok Sabha:—

@ “ .

“In accordance with the provi-
sions of Rule 96 of the Rules of
Procédure and Conduct of Business
in Lok Sabha, I am directed to en-
close herewith the Appropriation
(Railways) Bill, 1982, as passed by
Lok Sabha at its sitting held on
the 17th March, 1958

2. The Speaker has certified that
this Bill is a Money Bill within the
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meaning of article 110 of the Con-
stitution of India.”

~ €0

“In accordance with the provi-
sions of Rule 96 of the Rules of
Procedure and Conduct ¢f Business
in Lok Sabha, I am directed to en-
close terewith the Approprialion
(Railways) No. 2 Bill, 1982, as
passed by Lok Sabha at its gitting
held on the 17th March, 1982.

2, The Speaker hag certified that
this Bill is a Money Bill within the
meaning of article 110 of the Con-
stitution of India”

Sir, T lay a copy each of the Bills on
the Table,

——

I THE APPROPRIATION (VOTE ON
ACCOUNT), BILL, 1962.

II. THE APPROPRIATION BILL,

1982.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): We will now
take up leglslatlve business. Shri
Sisodia. - - - .

THgE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA). Sir, I beg
to move.

“That the Bill to provide for the
withdrawal of certain sumg from
and out of the Consolidated Fund of
India for the serviceg of a part of
the financial year 1982-83 s pass-
ed by the Lok Sabha, b, taken
intp considcration.”

The House had a general discus=~
sion on' the Budget for 1982-83 which -
concluded yesterday. The Approprian-d
tion (Vote on Account) Bill, 1982,
seeks twg months’ gqupply to enable ’
the Government to carry on, pending
detailed consideration and passing of
the demands for grants for the full
veay and the connected Appropriation
Bill. Th, total amount provided in
the Bill ig Rs. 23,863.2¥ crores of which

-
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Rs. 19,438.79 crores ig charged gn the
Consolidated Fung of India and the
.balance of Rs. 4524.48 cioreg has been
voted by the Lok Sabha. Necessary
4dete\ils of Vote on Account are given
in the pamphlet already circulated 10
the hon. Members,

Sir, I also move:

“That the Bill tg authorise pay-

ment and appropriation of certain
furthey sums from and out of the
Consclidated Fund of india for the
serviceg of the financial year, 1931-
82, as passed by the Lok Sabha be
taken into consideration.”

. Jar =-—— -

The B.l] arises out gf supplementary
' appropriations charged on the Conso-
lidated wund of India and the de-
mands vnted by the Lok Sabha on the
16th Ma ¢h, 1982. The total amount
provideg in the Bill is Rs. 1.881.66
crores of which Rs, 353.83 is charged
on the Consolidated Fund of India and
the balance of Rs. 1,527.83 crores has
been voted by the Lok gabha. The
details of the supplementary demands
are gvailable in the document laid on
the Table of the House on the 5th
March 1982. As mentioned therein,
the impact of the supplementary de-
mandg hag been reflected in the revis-
ed estimate for the vear presented
with the Budget for 1982-83.

The questions were proposed.

SHRI SHRIDHAR WASUDEO
DHABE (Maharashtra): Mr, Vice-
Chairman, a'ong with the discussion
of the Budget, these two Fills are
moved to finalise the sanction of the
amount fo, the financial year 1982-83

#and also to authorise paymentg which
are requiied to be made for the finan-
cial year 1981-82. R

When we discuss the financial posi-
tion of 1982-83 and payments of
money, the main question that comes
up ig regional imbalances in the coun-
try. There iz No equitable distribu-

tion of money. Everybody knows that

-
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there are regional imbalances. In m3
own' State of Maharashtra there aver
Vidarbha pregion and Marathwada
region which do not get a fair share
of the financial allocations. The sain2
is the position in other States,

Sir, in thig connecticty, I would like-
to invite attention to the special pro-
visions of article 371. Article 371 was
amended and it was stated specifically
therein that to remove such regional
imbalances some special steps have to
be taken and the President is autho-
rised to issue aw1 order ang it is to he
in respect of Maharashtra ang Gujarat

States, It says:
“The  President may provtide
for the establishment of separate

development boards for Vidarbha,
Marathwada and the rest of Maha-
rashtra; may provide for the equit-
able alloca'ion of funds for the deve:
lopmenta) expenditure over the said’
areas, subject to the requirements of’
the State as a whole; and for arv
equitable arrangement for providihg
adequate  facilities for technicaF.
education and  vocational training:
and adequate opportunities for em--
ployment in services under the
contro] of the State Government ifr
respect of all the said areas subject.
to the requirement of the Stale as z:
whole.”

-

Sir, the principle that hag been laid.
down in article 371 i3 applicable o alk
the States and 1 am gurprised that even
now there is no  Presidential order
making allocation of funds for the area:
from which I come, that is, the Vidar-
bha area, which is very backward. The:
irrigation potentia) in this area ig very
low. Therefore, Sir, I would like 1o
submit to the honourable Finanecc:
Minister one thing. Before talking of
more prosperity and more economic
development, unless he takes imme-
diate steps to implement the constitu-
tional provision for removiig  the
regional imbalances and to create the.
boards as envisaged in the Constitution,
and@ decentralises. the powers: and

fo e - 1" |
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[Shri Shridhar Wasudeo Dhabel

allocates to them sufficient funds for
the improvement of irrigatic, ete, it
is of no use. My area is very back-
ward and it hag got only five per cent
jrrigation. How can you &have better
cultivation in such areas where the
soil is such, but there is no irrigation
facility? Therefore, unlesg the principle
of article 371 is implemented and
regichal imbalances are removed, I do
not think that any further progress is
possible. _ L

There are other pointg which are
very important, There was a mention
—in the Finance Minister’s speech he
has stated—that there is a provision
in the Central Plap for twp importatt
items on which the whole economy of
the country and prosperity of our
country depend, and that ig to give
employment in rural areas and to
provide employment everywhere. For
‘thig purpose, Sir, the Governmeat is
telling the people—it is hoodwinking
the people—that they are having a
large rural employment programme. In
fact, Sir, they have not been able to
mrovide even the statistics as to what
amount of rura] employment has been
provided. Tn Part A of his speech, on
page 14, the Fiance Minister h_as
stated that the provision in the Central
Plan for the Nationa] Rural Employ-
ment Programme ig Rs. 100 crores and
fhe amount is to be matched by an
egual provision by the States. This
programme is expecied to generate
employment to the extent of 350
million man-days 1 the rural areas.
Thijs estimate of 350 million man-days
in the rural areag is really a very
wonderfu] thing, because it does not
say how many people are going to be
given employment, but it only speaks
of mar-days. Even thig figure of 350
millica man.days is a reduced target
compared to what it was when  the
Janata Party was in power and what
it was in the subsequent years. In
reply to my Unstarred Question No.
1972 on 17-3-1982, that is, vesterday,
Sir, the Minister for Agriculture and
Rural Development said that ths infor-
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mation relatfig to employment gene-
rated is collected always in termg of
man-days chly and that he cannot
give the figure as to how many persoas
have been provided with employment.
So, complete information in regard to
employment  geierated  during the
current year has not been received so
far, As regards the other statisucs, he
has given an annexure which is very
revealing. When my honourable
friehid, Shri Hegde, was speaking about
the statistics, the Finance Minister said
it was not the correct picture. But I
would like to point out to him that
these statisticg are given by the Gov-
ernment. The employment g2nerated
in Andhra Pradesh in 1979-80 wag 542
lakh man-dayg while in 1980-81 it was
only 476 lakh man-days. It ishows that
it has come down. In Bihar, it is 753
lakh man-days in 1978-80 angd in 1950-
81, it was only 353 lakh man-days.
Maharashtra 499 lakhs; it was reduced
to 430 lakhs. Himachal Pradesh 43
lakhs; it was reduced to 22 lakhs.
Rajasthan, in 1979-80, 400 lakhs, in
1980-81, 154 lakhs, West Bengal also
was 540 lakhs and it was reduced to
328 lakhs. Uttar Pradesh, just 50 per
cent, 819 lakhs. The total, when they
were not in  power, was 5909 lakhs,
while now jt hag been reduced in 1980.
81 to 3788, and the target biow tixed is
350 millions. That means, the pro-
gramme is reduced to half for giving
employment in the rural areas There-
fore, to say that they are working for
the rural people is merely an eye-
wash. There is no programme to give
more employment to the people. The
Food for Work Programme which wag
in force in the rural areag ig curtailed.
I would like the Minister to take this
programme seriously, Ag in Maha-
rashira, employment guaratitee
schemes should extent to all areas. It
i3 no use saying that so many man-
days employment ig 'generated.

Then, the Government speaks of
minimum wages. For the last g0 many
years minimum wages have not beea
revised. In Andhra  Pradesh, rural
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. agricultural workers are paid Rw, 4.25,

in Assam Rs, 5, in Bihar Rs. 4.50, in
-Gujarat Rs, 5.50, then in Karnataka
Rs. 3.25. In spite of the 20-Point Pro-
gramme, for the last so many years
the minimum wages for the workers
have remained at Rs_ 3.25 i1 this area.
Then, in Madhya Pradesh it is Rs. 5
and in Maharashtra Rs, 4 Even in
Uttar Pradesh the wageg are very low,
"Their wages are not even the starving
wages. Evepn in spite of the revision
of the 20-Point Programme, even i
spite of reciting this programme ag a
Mantra or Sloka of the Geeta, nothing
hag been done to put th¥m in actual
practice. When the Janata Govern.
ment was in power, Mr. Ravindra
Verma, thet Labour Minister, appoin-
ted a Standing Committee on Labour
to frame service conditiong of agricul-
tural labour and it made certain
recommendations. A draft was pre-
pared and it has been under considera-
tion for the last 23 years. Now the
Governmehat says that there ig diver-
gence of opiniong  expressed by the
State Governmentg ang as such the
Working Group could not reach zany
consensus. They say that difficulties
in the implementati®ty of a uniform
legislation have been expressed be-
cause of diversity of conditions from
State to State and even within the
State, The Working Group has al-
ready considered the matter and a
fina] view hag yet to hg taken by the
Governmeat Therefore, Sir, the Gov-
ernment ig not keen to have legisla-
tion for the service conditions for
agricultura] workers. If their condi-
tion is not improved, there is no
possibility of haviig any record
production in our country. By merely
slogans it is not going to take place.
Therefore, there iz an urgent need
to improve their condition ang they
must be given a fair deal

Another question which I would
like to state ™1 this connection is
that indwustrial relations have been of
very great importance in the national
programme,

. Ta
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It has been stated in the Sixth Five
Year Plan at page 404:

“Healthy industrial relations, on
which industrial harmony is found-
ed, cannot be regarded as a matter
of interest only to employers and
workers, but also of vital concern
to the community as a whole. It
may also be stressed that if the
huge investments during the Five
Year Plan are to yield the desired
results, certain important measures
cannot be delayed for long; for
example, the core sector including
power, energy, coal, steel and
transport needs to be insulated
against uncertainties of the indus-
trial relations situation to the maxi-
mum extent possible. If adequate
consultative machinery and griev-
ance procedures are evolved and
made effective, strikes and lockouts
can become redundant in these in-
dustries. In other areas, also,
strikes and lockouts should be re-
sorted to only in the last stage.
Effective arrangements should also
be made for the settlement of inter-
union disputes and to discourage
unfair practices and irresponsible
conduct.” -

Sir, although they have stated these
laudable things in the Sixth Five Year
Plan, the industrial relations in our
country have completely collapsed. An
example of this is the strike that is
going on in Bombay and the Central
Government ig looking at it merely
although there is huge loss of pro-
duction. The Government is standing
on prestige issue. When they want to
do a thing, they do it. The LIC.
Agreement was annulled by Ordi-
nance. In Bombay, they have raised
the bogey of the Bombay Industrial
Relations Act saying that they can-
not do anything becauss of this law.
But there is no bar in the Act to
refer the dispute to a Tribunal or to
ar~~*+t a Wage Board or a Committee.
There is no dispute that the wages
and the salaries of the employees of
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[Shri Shridhar Wasudeo Dhabe)
the Bombay Textile Industry are low
and require revision. It is also neces-
sary to take immediate steps for good
industrial relations law so that the
people have faith in adjudication
machinery. For this purpose, the
Constitution was amended and Article
323A and 323B were added to provide
for the constitution of administrative
{ribunals to decide the matters of the
Government servants and for this
purpose the Parliament has Lo pass
a law to provide for the establish-
ment of an administrative tribunal
for the Union and a separate adminis-
trative tribunal for each State or for
two or more States. Article 323B
provides that the Government may
have tribunal or appellate tribunal
for industrial and labour matters.
These provisions have been passed
about 4 or 5 years ago and even now
no appellate tribunals have been
created. The workers still have to
go to the High Court or the Supreme
Court, Unless the Government takes
some steps to provide for an adequate
and quick machinery for adjudication,
I do not think there is any possibility
of any improvement in this connec-
tion. I welcome the stand taken by
the Finance Minister that he had
invited the trade union leaders for
discussion. But merely calling them
once is not going to solve the pro-
blem. Whenever it suits them, they
- pass the ordinance such as the Essen-
tial Services Ordinance without invit-
ing any workers representative and
without discussing it, although it had
been specifically agreed in the Tndian
Labour Conference that for all pur-
poses the Government will consult
the representatives of the labour be-
fore having any labour legislation. I
will request that the Government
must take steps to institutionalise the
industrial relations and have a per-
manent machinery so that production
programme: can be given top
priority in able hands. Sir, I would
like to know a small point. Mrs.
Roda Mistry spoke about the reduc-
tion of outlay for the social services.
We talk much about the development
of sports and physical education in
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our counlry. We also want supre-
macy in the world in sports and
hockey without providing playfields,
without providing equipment, without
making adequate provision of funds
in the Budget and machinery in the
field. Sir, the total provision for
physical education, sports, games and
youth welfare in the Sixth Plan for
five years is Rs. 69 crores for the
States and only Rs. 24.5 crores for
the Centre. Therefore, the Govern-
ment wants to spend annually Rs. 4.8
crores for a big population of 68
crores which comes to about 17 paise
per head per year. With this sort of
resources and planning, nothing is
going to be achieved. The Govern-
ment must provide adequate re-
sources, at least one rupee per head
for development of sports and physi-
cal education. Without that I don't
think any progress is going to take
place in the field of sports and phy-
sical education.

Sir, lastly, I would,like
about the 20-point economic pro-
gramme which the Government wants
to undertake without asking genuine-
ly for the co-operation of the apposi-
tion parties or even the co-operation
of the working class and other people.
They think that by merely announc-
ing this 20-point economic programme
they will be able to achieve every-
thing. In fact, there was no consul-
tation with the Opposition or the
State Governments before it was
finalised. Similarly, the Productivity
Year was announced by the Prime
Minister on hehalf of the Govern-
ment, No discussion took place nor
any effort is made to have any dis-
cussion in this matter. Under the
circumstances, I feel that unless the
Government changes its attitude radi-
cally towards the problems of the
people and also create a climate of

1

1

to say ,

4

confidence and have healthy indus- .

trial relations, no further progress in
production or in any sphere, whether
in agriculture or in industry, is possi-
ble. Thank you, Sir.

SHRIMATI MONIKA DAS (Kar--

nataka): Mr. Vice-Chairman, Sir, T
rise to place a few suggestions before
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the hon. Finance Minister with regard
to the Appropriation Bills, 1982,

First of all, Sir, I would like to con-
gratulate the hon. Finance Minister
for presenting a balanced Budget for
the year 1982-83. The reaction of the
majority of the people is very good
and heartening. It is a fact that in
spite of the new Budgel, there is no
increase in the market price of esgen-
tia] commodities. Every year we used
to see unscrupulous retail traders
inereasing the prices just after the
Budget is presenied. Though in many
cases the taxation really did not
increase in some particular commodi-
ties, in the present circumstances it
cannot be better than this Budget.
Nowhere in the world people want to
pay more taxes, both direet and in-
direct. But in the modern society,
in the present circumstances, taxes
are unavoidable as the State machi-
nery, welfare schemes and develop-
ment machinery, have to be run. And
we should also consider very seriously
the defence needs of our country. So,
the money required has to come from
somewhere, and it comes from taxa-
tion. Tt is the most suitable Budget
which will help to fulfil the aspira-
tions and expectations of the people
to a large extent and will pave the
way for the welfare and upliftment
of the weaker sections of the society.

Sir, T would like to say that in the
Budget, a big concession was given to
the middle-class and economically
weaker sections of the population.

In this Budget, calculators, paints,
T.V., videos will cost more but these
articles are only used by persons of
upper-income brackets. Then the
rates of some of the postal articles
like envelopes, telegrams, registration

~ ¢harges have been increased a little
bit. But, then again these are used
by people who are affluent. In this
connection, I would like to say that
these increases are unavoidable be-
cause of various reasons, one of them
being payment of dearness allowance
Instalments by the Government to its
employees. Then, Sir, the presenta-
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tion of the Budget is not as important

as its implementation. For this pur-

pose the Government will have to be

constantly on the vigil and see that

there are no inflationary tendencies

and, if any are seen, they must be

checked promptly to achieve the best

results out of this Budget.

Then, Sir, blackmarketing, hoarding
and corruption should be seriousiy
watched all the time. But, Sir, the
Government alone cannot do it. We,
the Members of Parliament and Mem-
bers of State Assemblies, social
workers, and, in fact, everybody has
got certain responsibilities to keep
an eye on these things and it is our
responsibility to see that this Budget
which the Government has introduceg
for 1982-83 is implemented properly..

Sir, if we want to function pro-
perly, first of all, we have to see that
persons  working in  bureaucratic
offices must change their style of
working, Sir, we have to bring in a
new dynamism if we want to imple
ment the various welfare schemes and
plans. They should also take a lead
In making the Government machinery
active and efficient. They should uot
be complacent with the issuing of
orders alone but see that action has
been taken according to the wishes
and aspirations of the people. I am
of the opinion that Some members of
the business community and Govern-
ment employees are solely responsi- .
ble for impeding the progress of the
country. It is the need of the hour

that these two sections should be
dealt with firmly,

§ir, one of the major factors of
price-rise is hoarding, blackmarketing
and artificial  shortages created by
Some unsicrupulous members of the
business community and traders The
Government's image and succe s is
judged only by the behaviour and -
actions of Government servants, The
people should feel that their griev-
ances or difficulties are being looked
into properly. Every effort must be
made for the elimination of corrup-
tion, which has become the order of
the day. Delays, lethargy ang the
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[Shrimati Monika Das]
callous attitude of officers should be
'given a good bye.

Of course, Sir, this Budget has
allotted the maximum amount for the
rural development programme. . This
~will definitely improve the lot of five
million rural families who are living
below the poverty line. In this con-
nection, I would like to say one thing
here. I am very much disappointed
-to see that no separate funds have
been allotted for slum improvement.
"Though the Government accepted my
iresolution last time and the Govern-
‘ment has framed a ten years time
bound programme, I would have been
more happy if Government had ear-
marked separate funds for slum
improvements and slum clearance. I
ragree that some funds have been
.allotted for general improvements
like roads, electricity and water. But
I would have been more happy if the
Government had given separate funds
for slum improvement. In a way, I
am requesting the Government as
well as the Finance Minister also to
.see that when funds to the States are
- allotted more funds are provided for
improvement and clearance of slums.
That is my humble request to the
- Government. In our country, Sir, 65
per cent people are living below the
poverty line and in slums. If we
-want to make any impact by raising
the living standards of the people,
we have to pay special attention to
-these 65 per cent pegple. Qur Prime
Minister has recently announced 20-
point programme, and family plan-
ning is the most important programme,
and this programme has been greatly
emphasised upon. It has been found,
Sir, that rise in population is directly
related to the poverty in the society.
If people are prospercus, the popula-
tion growth rate comes down, and
with the increase in poverty, popu-
lation growth rate also increases, So,
unless the family planning programme
is implemented properly and ade-
quately, the lot of the poor people
cannot be improved and poverty can-
not be eliminated. I am so happy to
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find that an amount of Rs. 245 crores
has been provided for family plan-
ning purposes. But, Sir, it is not the
money which is important; implemen-
tation of the policy 1s more important,
and the efforts put in towards imple-
mentation of the programme are more
important. But, Sir, these population
control programmes are not very
successful due to lethargy and callous
attitude ¥Wf the bureaucratic machi-
nery, and this bureaucratic machinery
entangles every welfare programme in
an octopus-like red-tapism and deters
the proper implementation of any
social welfare programme and it is
applicable in the field of population
control programme also. One will
suspect that bureaucrats particularly
of the middle and lower ranks do not
feel or accept the urgency which is
associated with the implementation of
this programme. My request to the
Government would be to form a Cen-
tral Committee to keep a watch on
the progress of family planning in the
States. I do not believe in many
Committees, I, Railways previously
75 committees had been formed. I am
grateful to the Railway Minister for
abolishing all of them. Only a Cen-
tra) Committee should be there to
keep a watch whethep the States are

;using the money given by the Centre

properly or not. If there i§ proper
implementation of the policy to
achieve our objective, I am sure this
Budget as presented by the Finance
Minister will succeed and I give my
full support to this Appropriation Bill
1982.83.

*SHRI ROBIN KAKATI (Assam):
Hon'ble Vice-Chairman Sir, after pre-
senting the Budget the Finance Minis-
ter has placed the Appropriation Bill
in the House. This is an old system
introduced by the Britishers. Even
today the President comes in a deco-
rated chariot drawn by four horses to
address both the Houses of Parlia-
ment, in the same way as in the
British day’'s representative of King
emperor—the Governor General came
to address the Union Council. After

" *English translation of the original
speech delivered in Assamese.

3
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that the President’s address is dis-
cussed in both the Houses. Then the
Budget comes. After that the Appro-
priation Bill is placed. It is observed
that Leaders of the Government are
gradually giving less importance to
the discussion on the President’s
Address as well as the Budget discus-
sion and suggestions put forward by
the members. The opposition mem-
bers give valuable suggestions to the
Government, but unfortunately the
Government does not pay any heed to
them. It is becoming a useless pro-
cess, waste of time and money. So
time has come to change this whole
medieva] custom.

The Appropriation

Vice-Chairman Sir, after 34 years
of independence crores of rupees have
been spent in the name of past five
year plang and the State Goverrments
also have been spending crores of
rupees for developments. But what
is the result? It has been found that
becoming richer
anqg richer and similarly scine States
and some particular areas are being
more prosperous. On the other hand
some people are becoming poorer and
some Stateg too. This regional im-
balance is just like that of the differ-
ence between rich countries and poor
countries, This regional imbalance is
to be removed at any cost. Another
point is that during these 34 years so
many plans were made and crores of
rupees spent in the name of national
unity and integration. But unfortu-
nately, instead of and communal har-
money, communal feelings caste, clan
regional feeling
are cropping up throughout the coun-
try. More and more violent clashes
between group of people are taking
place. Hundreds of people are being
killed and a vicious hatred is grow-
ing ripe between all section of people.
In earlier years in the Budget discus-
sion it was assessed as to how much
the country will achieve as a result
of such Budget and will lead the
country towards socialism. During

. those days members used to speak

about socialism of Late Pandit Nehru-
ji very frequently. But now a days
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members do not sn2ak about socia-
lism. It is now laying in its death
bed. People are being faith in demo-
cracy due to widespread corruption in
public life——corruption—rising of
prices every day growing of character-
less politicians. Every where discon-
tentment and frustration are prevail-
ing. Some people are working for
establishment of family dynastic rule
and some other are working for estab-
lishment of a Presidential type of

Government. This is the state of
affairs in the country.

I &;- 2

Vice-Chairman Sir, as I stated

earlier that as a result of the past
five year plang some States are grow-
ing richer and richer and some others
are growing poorer and poorer. I
want to know from the Govern

ment during these 34 years of
independence how much Assam has
been developed as a result of these
five year plans? Sir, 34 year back
the Assamese cultivators, on an aver-
age, had one bigha (1/3rd acre) of
land with them, but today it is much
less. In the case of urban property
the local people are having only 20
per cent of the lot at present. The
average income of a rural family in
Assam is hardly Rs. 250. But in some
other areas in our country this aver-
age income is more than Rs. 1,000.
70 per cent of rural people are below
poverty line. In case of production
of electricity, industrial production,
agricultural production and even in
the production of Milk, fish etc. Assam
is lagging far Dbehind in comparison
with other States. The land of Assam
is very fertile and it is full of natural

resources. During the British rule
Assam was dominated by the tea
planters ang they played a very
dominant role in politics and eco-
nomy of the State. After 34
years of independence even today

there is no change in Assam. In place
of white skins capitalists the black
skins capitalists, business people are
not only dominating economy but
they are exploiting the local people
more, The present Government is-
allocating crores of rupees for Assam.:

1



283

[Shri Robin Kakati]

"under various plans and schemes—
‘but what is happening? Only 30 per
~esnt of this money could be utilised
for development works. 20 per cent
as payment of T.A. of Officers, V.I.Ps.
‘efc. and rest turn into black money.
This process is just like a patient
“who is suffering from severe wound
-and blood is flowing from his main
artery and instead of stopping the
flow of blood, attempt is being made
-only to inject only a little quantity
of blood into his body from a blood
"bottle to make that man strong. How
a state can prosper if all the profit on
accounts of industry and trade and
commerce, and agricultural goes out
- of the State. How can the industrial
infrastructure of that State can be
"built up? How most of the tea gar-
dens have been purchased by Birla,
" Goenka and other capitalists from the
sEnglish companies. These tea gar-
dens are very old. 60 per cent of the
"tea plants are more than 40 years old.
Now the owners of most of these tes
estates instead of re-planting Tea
bushes, by removening old ones are
rextending area. They are applying
‘heavy dose of chemical fertilizers to
get the maximum benefit instantly.
"Birla and other groups are also estab-
Iishing plywood factories, with a
‘motive to earn more profits. Some of
"these factories are indiscriminatingly
‘exploiting Assam's forest—wealthly
even cutting down mercilessly not
fully grown up trees to supply for
the need of plywood factories, saw-
mills, timber traders, unscrupulous
veontractors, mil] agents in ecollusion
“with some Officers and politicians.
‘But Assam is getting nothing—as all
“the profit goes out of Assam. These
tea planters industrialists and traders
‘are earning profit in crores of rupees
every year. This profit is to the tune
‘of fifty to sixty crores a year. This
profit is not invested for building up
‘the infrastructure of the State of
Assam. Even their head offices are
‘located outside Assam and a very few
ocal people are appointed in them.

I fail to understand how the Cen-
tral Government will

develop the
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State of Assam in this manner. It
the profit of these Industries Trade-
Commerce etc. is not utilised or plough
back for the development of the
State. It is difficult to bring about
any development in Assam by mere
grant of a few crores of rupees, in
the name of development, by the
Central Government Assam’s develop-
ment depends on its own strength
of generating necessary resources
for its development. But how it is
possible if such kind of exploitation
ig going on year after year by owver
own people without any check. Pre-
vicusly the white tea planters used
to play a dominant role in the
po'itics of Assam and controlled its
economy but now a handful of Cen-
tral Government Officers and some
Central politiciang in conspiracy .
with a section of businessmen who
have vested interest in this exploita-
tion. are controlling the economy of
Assém from Delhi, Calcuita and are
playing with the fate of Assam.

For a very small thing like a rail-
way station, road bridge on Brahma-
putra,' N.F. Railway heaq office,
employment in N.F. Railway, P & T
ete. Assamese people have to resort
to agitation. Otherwise, the Central
Government does not pay any atten-
tion to the grievance of the people of
Assam. The people of Assam have
been demanding for a broad gauge
line for the past 34 years. Although
after years of agitation the Central
Government agreed to construct a
B.G. Line from New Jalpaiguri to
New Bangaigaon and then from New
Bangaigaon to Gauhati, but it has not
been fully completed so far. There
is a long outstanding demand for a
road-cum-railway bridge over Braha- .
maputra at Silghat. But though ¥
Government at last take up the con-
struction of a road bridge but it did
not agree to make it a roed-cum-
rail bridge. There is a strong lobby
of road transporters and contractors
operating in Assam, as it will go
against there interest. There is a
strong feeling and suspicious prevail-
ing among Assam people. That a
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wested interest lobby is working
against the interest of Assamese
beople,

I do not want to take much time
-of vhe House and I want to ask a few
catrgorical questions from the Finance
Minister.

~ My ‘list question is that how many
rrorey of rupees are going out of
Assamn every year as profit made by
variout private industries, tea plan-
ters, agriculturist, trade and com-
merce and road transport companies.
In which other States such sort of
exploitition is going on after our
Indepei dence and what is the per-
centagg of local people employed in
various Central Offices in Assam,
industry, N.F, Railway and P &T
Offices. Whether Government have
any plan with them tg step sut flow
af money from Assam.

Assam is now being exploited by
Our own capitalists industrialistg and

traders. During the British rule also
we were exploited by the white
capitalist. Is there any difference

between these two types of exploita-
tions? Secondly, if the profit from
industry, agriculture product, trade
and if loan marked for the State is
not utilised for the development of
that State how can that State be
developed? Another point is that
today the regional economic imbalance
is very dangerously increasing in
India year after year, If we fail to
<heck this imbalance, it will lead to
a great danger to our country. Gov-
-ernment should take gsuch steps that
the major portion of industrial, agri-
cultural and other profit of a parti-
zular State should be invested in that
‘State itself. Another point is that
many industrialists and businessmen
-obtained licences, permits for estab-
Jishment of various industries in
Assam. They obtained permit for
-valuable raw materials from the
.Assam (fuota. But some of these per-

mits anl raw materials are sold out

at a higher rate at Calcutta. They
are never utilised in the industries
of Assam and thereby they are earn-
ing crores of rupees in black money
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and some with such black money pur-
chased officials and also selfish poli-
ticians to serve their selfish interest—
and if the Government fails to stop
these mal-practices and corruptions
which are happening day in and day
out, I think no state can prosper.
Simply by allocating a few crores of
rupees in the plan outlay in the name
of development of Assam, will not
help much to develop economic con-
dition of Assam.

SHRI BIJOY KRISHNA HANDI-
QUE (Assam): Mr. Vice-Chairman,
Sir I rise to support the Appropria-
tion Bills, I was glad to hear the
Finance Minister's lucid reply yestar-
day to the debate on the subject,
which is ac reassuring as the Budget
itself,

We take note of three points in the
Government’s efforts to tone up, or
more precisely to build up the coun-
try economy which is rather in a
shambles, Firstly, the deterioration
in the economic situation as inherited
by the present Government two years
ago; secondly, the measures taken by
the Government to arrest this deterio-
ration in the last two years after the
Government took over: and thirdly,
which is the most important, the
measures taken to maintain stability
and growth in the economy.

Sir, this factor is the predominant
concern of the Finance Minister—
not only to maintain the continuity of
economic growth and stability achiev-
ed so far but also to consolidate it
further in order to attain greater
heights. In sauch a situation it is the
pragmatic and cautious approach and
yet keeping the socio-economic objec-
tive in the forefront and not the
hyperbole of catch-words and slogans,
that will save the help the country
to tide over the crisis.

In his budget speech as well as in
his reply to the debate on the budget,
the Finance Minister has emphasised
the fight against inflation which is
rather the main thrust of the budge-
tary exercise and this is the equally
determined note of the Finance Minis-
ter’'s reply yesterday that this infla-
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tion must be curbed. It ig gloriously
remarka’le that at the end of January
1982 the annual rate of inflation on a
point-to-point basis was only 4.9 per
cent as against 159 per cent at the
end of January 1981 and 23.3 per cent
at the end of January 1980.

Sir, there is no room for complac-
ency. We have to be very careful
about the price situation and it
requires constant vigilance. There are
a number of factors which may cause
inflationary pressures. And the in-
flationary trends in the world outside
impinges on economy in a number of
ways. The normal course of reliev-
ing domestic shortages, however, is
to bring in larger and more imports.
But, Sir, we have to bear in mind that
if import is more costly than the
domestic product, then, unless special
measures are taken they become the
price setters and exert an upward
push on the prices of indigenous sup-
plies. So, Sir, the Finance Minister
avoids this method to curb inflation.
Of course, we have to take recourse
to imports. He never said that we
have to depend on imports, but he is
not against imports. But to depend
on imports in the present situation is
not very effective, except in excep-
tional cases as in the case of dual-
price system in cement, imported and
indigenous. FRather, as a most effec-
tive method to curb inflation, he
emphasises the supnly of agricultural
and industrial commodities. The
supply of these resources—agricultyral
and industria] commodities—is most
crucial. We should bear in mind that
just twgo years—1978 and 1979—of
decline in production has caused this
inflationary pressure. Before this
Government took over the shortages
were not relative to the increase in
demands. Rather they were manifest
in absolute terms because of the
decline in production afflicting indus-
try as a whole. It we look back we
find that throughout the 70s industrial
output has recordeq and overall
growth rate of six per cent per annum.
But in the early months of 1979 this
trend was reversed and was assessed
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as minus two points. There were
shortfalls in power generation coal
output, rail transport, resulting in
under-utilisation of the capacity in
almost all the key industries, parti-
cularly in industries like steel and -
cement thus aggravating the shortages.
all around. Sir, again, the year 1979-
1980, as we loock back we find that-
they has a negative growth rate,
generating a psychology of scarcity
bringing in its turn deliberate hoard-
ing and withholding of supplies in
expeciation of price rise. This affect-
ed even those products of which the
country had ample stocks, such as
sugar, So it is indeed heartening to
note that the Government emphasises:
and takes it as an essential task to
maintain supplies in order to hold the.#
price-line. We should remember
that, while analysing the causes of
inflation and considering the measures
to curb it, we find that all causes of
inflation are not reversible. Where
there is high cost of production which
has led to the price increase, the
possibility of lowering them is rather
remote . Secondly, Sir, even where'
the cost increases have been due to-
enhancement of import and Excise.
Duty, which may be reduced or with-
drawn, it is doubtful whether the
benefit passes on to the consumers.
Unless and untill there is abundance
of supplies and a buyer’'s market
eémerges. Therefore, the main factors
to work in quest of curbing inflation
would be: augmentation of supplies
and measures to relieve shortages.
Sir, if we consider import, it is not -
an answer to the situation for we can:
use it in a limited way.

Then, Sir, there is another method, |,
Fiscal and monetary measures to curb -
demand, as followed in the developed
countries. This is also not distitict],\»
applicable in our situation because of
the differential in price rises, prices .
of goods and services not moving in
unison but in desparatenegs and be~
Cause of incomes and wages not
keeping pace with the rising
Prices. We cannot depend entire-
ly on nature which is highly
erratic exposing us to uncertainties
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and very often to perils, So I per-
sonally feel that it is only in human
. behaviour that the remedy neeq be
. sought, It is the human factor that
. needs to be tackleq and controlled.
Sir, drastic measures are imperative
. against those anti-social elements
. who look for higher gains out of in-
- flationary situations while the bulk of
.the population groans, Sir, at the
same time, there must be general
awareness among the farmers and
workers who are engaged in ihe pro-
duction of essential commodities.
Sometimes a vicious circle emerges:
Workers affected by price rise demang
more wages and resort to strike or
face unjustifiable lock-out or closure
Jeading to production shut down.,
which in turn generates inflation. So,
Sir, a sense of justice and equity must
motivate the qutlook of the employers
as well as of the Government. While
trade union movement needs to be
more rational ang responsible at the
same time, the Government’s a5 well
as the employers’ foremost concern,
should be to give reasonably maxi-
mum justice and concession to the
workers, While we speak of handl-
ing the human factor in curbing the
price rise we find that even consu-
mers are no less responsible foy this
situation, They too join in the game
along with the speculators and hoar-
ders in building up private stocks.
particularly of the scarce commodi-
ties, in order to avoid shortages or
avoid paying higher prices later on.
While I am afraid it may smack of
sermonising. T personally do feel that
there should be a movement against
the consumers’ hoarding; and then
and then only all these measures to
curb inflatian and price rise will be
effective ang realistic.

Then I come to the most important
Yesterday alse
when the hon. Minister had replied.
he had mentioned that “the Budget
proposals were formulated as a keyv
to the direction of the economy”.
Thig direction also has an ideologieal
bias. Sir, the most important aspect
of the budget from the ideological
point of view is its pointed accent on
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the sense of social justice. This pro-
gramme, the revised 20-Point Pro-

gramme, which is not new to the
masses, aims not only at economic
development but it underscores the
ideologue of our socio-economic ob-
jective that the development must
reach the common run of people,
common men and women, more to
the poor and the weaker sections of
the society, maximum of benefits to
the maximum of people.

var o7

Sir, it is a pity that this Programme
is being criticised. I pose a simple
question: Do we need the welfare
of the people or not? It does not
matter, Sir, by what name we call
this Programme, The ouestion is
whether we need the welfare of the
people or not. Yes, it is obvious, and
we cannot help it, that while these
benefits are sought to reach the com-
mon people, it is bound to antegonise
the vested interests. Do the critics
of the 20-Point Programme champion
the cause of the vested interests? It
is true that when irrigation ig meant
for the farmers. the limited few rich
landlords will not be allowed io cor-
ner the benefits, Is thig the cause
of their objection? We have the sad
experience in the past that the rich
landlords usurp all the benefits of
irrigation, and the benefits did rot
reach the poor farmers wh> were
almost relegated to the position of
their tenants, they being in eternal
debtg to the landlords. They were
not allowed to reap the benefits of the
irrigation because irrigation would
improve their economic lot and that
would free them from the hond of
debt and obligation to the lardlords.

Likewise, rural electrification will
bring economic “betterment of the
people, particularly of the farmers,

Then, again, the rural water supply
will not only improve the health of
the common people, the poor people.
but it will gtrike at the most inhuman
practice of segregating the wells of
drinking water on the basis of caste,
and religion. The house-site; to the
rural landless people will definitely
go a long way to and the cheap ex-

[ . - - ~
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ploitation of the labour. So, Sir, at
every stage of the 20-Point Pro-
gramme the vested interests get
adversely affected. So, let ug decide
on whose side we are, Are we on the
side of the poor, the down-trodden,
the under-privileged, or on the side
of the vested interests?

Sir, in this connection, I have taken
note that many hon. Members have
referred to the regional imbalances.
Sir, I personally come from a back-
ward region, the proverbially back-
ward region, the north-eastern region,
Yesterday you yourself refarred to
the regional imbalances. Whenever
anybody speaks about the regional
imbalances, it touches my most sensi-
tive chorq because we know how
backward we are, Today one hon,
Member hailing from Maharashtra.
talked about the regional imbalances.
Compared to Maharashtra or Tamil
Nadu which is your State, Sir, ours
is far far below. VYesterday. Shri
Santosh Kumar Sahu from Orissa, a
backward state like our region, com-
plained about it. When he spoke of the
regional imbalances, immediately it
touched my sensitive chord, There
should be some improvement in the
backward regions.

Sir, in this connection, in the last
gession, while discussing the Assam
Budget, I even talked about setting
up of an Institute of Economic Growth

" in concrete terms. Yes, we want the

not coming to what our difficulties are
in concrete terms, Yes. we want the
royalty on the oil to increase. We
want one TV net-work in this re-
gion, We want 5 relief in the excise
duty on tea, a relief in agricultural
income-tax on tea. But those con-
crete things I do not discuss now.
Probably we shall have more occa-
sions to discusg them. ZLast time 1
submitteqd a scheme, It was made by
the professor of Agricultural Econo-
mics at Assam Agricultural Univer-
sity, Dr. P, C, Goswami. Sir, unless
there is a master plan for an inte-
grated development of the entire re-
gion, it is not possible to pin-point
our grievances, There ghould be a
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master plan and states anq the union
territories of this particular regien
hag to be {reated not in isolation but
as one integrated region, and there
should be vigorous studies and re-
search work and there should be an
agency to bring together the resulls
of the investigations and different
studieg in different fields, It may
sound being more academic but we
cannot help it, Unless this exercise
is done, it is not possible to prepare
one master plan for the integrated
development of the entire region.
Through you. let it be on record, I
present this scheme to the honourable
Finance Minister. Last time while
discussing Assam budget also it was
presented; I do not know what hap-
pened to it, But wé do believe that
unlesg there is such a master plan
prepared by such a group of scholars,
it is not possible to achieve the desir-
ed results. For that we must have
an institute for economic growth, T
can refer to many institutes of econo-
mic growth now operating in various
parts of the country., With these
observations, I do support this Appro-
priation Bill and T am personally
grateful to the honourable Finance
Minister for presenting a very prag-
matie, growth-oriented ‘and produc-
tion-oriented Budget, a Budget coming
from a very bold man  Unless we
have got a bold approach, we cannot
present such g Budget. T conclude
with a few sentences from his reply
which no Finance Ministey has ever
admitted.

“No proposals can be sound and
foolproof and nobody can say that
there is no defect in the Budget
proposals, There are defects and
defects are possible, But one will
have to take into account the
totality of the picture, and the
direction of the economy iz most
important,”

Thank you.

W\ wmEew fas (v s )
QI IoEarer gERg o7 fafa-
O fadas Adr wRRT AR
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frar g ufaed sy wrife z@adsy #i-
aifewar qedr &1 3® ASIE FH OGIA
Fan Fouwrg SATEIT WIEF A
FgTfag deEdi ATEA qAIFE 4
gara st § AfFm F awAar § 99
g7 qqu afie § fa=are F3&F ITW
g feafe w1 @1 @ 1 9ATE
agi fearg #§ fINa«iaq, a6
v av fegrdt TV @ | WYwIR
~-ggdr g fF gwQaT awE @ne s
FITW qEdl 9T HEW AT AT ST
- gaw AF feav FEIERr o)
ATy Ffd ag & o A ot
Coaw uwg & fE owrs Rradr sudan
wAC EALFIT AARGIE )
fou ddt F wmw i g fm oo i
R AN awqE g ag g
Juwrsy &I @Y € 3@ el ag-
AAGT 2 THI @R F AT uE
AT f& g i a5 ST FE
T @A S d gt fEee sardee
wY feafe 2 sosr w@qm «@f ®Y ar
axdr § q a@ spw & ag sedfis
AT FEqT A Y wifww F o
HAFST Fangs ¥ ug Fal
g7 | =g gsUrFTAw g difse
g AR g Ve § W WIS &
A @ qfEC @ qHEH §
_ W@ E A g e
seqe  fear § ouw) @ ¥ aw Uy
Tt g fF mvwre wiewr gy
g 53w & mwT gw gy =aedr
FIT | AT WA FHEHTH AAFTHAT
Lagd € dfew W A gl nw
'y et & srenv qv gw Fig @wa §
AT MEN  F) AT FT TR
CEfF ag @ Ao HaET A
QYA FTEH 68 TIET W19} T@r §,
IgH IZ T ACH 68TTT  F #EY
fagmriag  AF AHEAY F A
#agm A @NEwAR AWy
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gAY nfys gum ) 37 w9gr @Ee
F AT FTIZ & & g,
TET IFIE 97 g a1 39
fag @ GATTN 37T F g
gaEden | S I@sr arar § oF
669THCTE | I UTAFT ATHe | A
fags atar 2@ 34 9vEE
TOH) @4 & A1 I qF  av
anar g & ag srar  arsnfvat @
gz ¥ Ffae swwgrogd dr
9T AN FAW FfaQ  qewe |
zg Aifa ® qare fewr g qig
qTq 4g A 9| 930 T HIY
wrag 3T § ) quAT § 98 ared-
fazr & - fAgg gwdme ¥
qAT F AFY QR qq # g
g | warar ) fafaw oegi @
T AWMLY FEO gL H
42 gQ ¥ WAl oF T & HE
g@gw FaAad ®) dFC Ner
fEawg MTMAGFT * FH IS
FINET TH TEHIAT AR AMLY
TEY  GTITRw WiEgHY Fe |
S\ Ate a7 awdi W e § ¥ AT
LSO A I (B TA B T
@Mz a9 Ffag HeR FFW A
wEg R & fan gd  arwrr #
AT F) srAr agar o+ ag feafag
A gv faaq aret  {HE F) 9T
AT FT FIAT| I ;TR HTIAY F)
g A FTIGTE S HUFCE §,
gaid AT wraws FuTAIAY
AN § gk @ # F faw
g F e feafe w@wm Fgar § |
fa wdffan @ f&  fafaqlo @)
DrgrEafE qrema agdi g

SwT 197757 1979 F A
¥ qufior famre wt gfee & aewTe A
famiw Siaw fGg 31 650 FUTH
arefter fawra @y gies ¥ yream an)

-
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gaArT & aae A aqr fivqr R
AT Facd FAP FT A
BT 650 FAT WY F W a7
450 FQT &Iq FrAt fasiq &1 gfee
fed &1 dq@ar =ngar g fefaa
qat waeg ¥ f5 gra grAor
famrg srgfcd =35 mai # 4R

CFary Ffwq Far adf € 1 AM@

56 g atF qF & I AX ward
sy A & | TTHX 99 famw
¥ #1E e F WY & T faars
TG a3ar | ¥, =+, A Jeae ARW
# srgal ¥ wwifqw faai § wraa
seafagrd amEdr St F 99 93-
arar & @ AT Ay far &
frplgrate &7 & wiat ¥ oF fagw

§PRIL

- guegy 3G &1 fuely fr ot F A

ot fF sA F |l § 7 F faa
qreft 7Y, 9 a9 ¥ fad € qar
T H ), diada feereEeEy
g ST asar § 1 ag fawfad gamer
qlagi M gz 39T & S
qgAAT F ara ar gfer f ad
frafqz faaT—scaT 2w & fermiwa
—IATIGAN FT TATHT g, AGT ATATIAT]
F gAWT &1 37 Fr aga g fwdr
aOF q gradr Fv o faq T &
9F #r Y FT @ FT AT F |
yrdtr fawre #r gfee ¥ FAT AER
® TH AT HET qAA A agl wqrar
qr? 3g & faa i 1 F1 q19eq
g7 §<HL T IWA 4 FEET FY ?

T JIad e ¥ Y ? #
g0 g g, fF dcfawm
¥ Sgrar Rl & AT Jmy §
IARF I9 AR I F AF faoda
Foe & HIY WENA @a § gy
®1 | IqANTAT AT, a7 - faHTA
Fal & g4q ¥ rafzg s1-82 ¥
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FY T ag 15100 FAT TG ¥
Z9 AT 82-83 ¥ WX 16160
FAT waT dcfaw =wm & fad
@8l F FU IAEEHAT T
FI§ T A8 dQdr | @gF Sq1EA
gy @ feafe & =gt wdr w2
@ wR gt A av feafa
fantor g W g agisaa § sETqA
FT & | ANAT FqT FIU 7 AHASTE
7@ g, qAT T § A Qw7
¥ FTCN Ry aFN | -
Ty B0 A AW R} AR AE
gy F fa% wage @ 93w |
T ogwd Wum wEr E fFoEm
AT AR ® £ 1 a8 wEIT & |
#a Aradl w53 & a0 f5 aqfad
fanwa adi 3 agfgr fanaa a OA &
FITU 42 TZAT FeIT DA | ZFF) A
AF af TFq | '
arae FY fewiz & 1 arge A
FQF A41F @€ & oA F
MWe FAT fRar arer F adH @
aFd, 72 feafy famfowrg) wdr g
agt AN A wfge 4N 7gId
adt #1, FAA F1 150 FOF 17
7 . feate Fradr Ar3xF §r w2y
1 7T FFg@ feqie ft 399
100 FOT ®1F &1 FAA &1 1 5L
fagr@ Fg ¥ QM 1 W FDw
faprg @, FJF ;R Aar w0
fasrg 8,37 & fase #f @)
FFIC | GTHAT Qg woAr T fw
R AVATN gr FF N fear B
4 &7 1@ &) svaqd ag aaAar
aig¥ g 7 sriae IQ@amd w1
dat w3 feser & Wid wARwew
gl @mer @l 9T Wi F gl
2@y ¥ fgady g1 wg & 377 wivw
AFIT TTIFT qzF v7 F ) IIH
AT Rt & st Af Srar
a8 I3 oHr J o T
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Frefior TpserT & T8 v Y 719 § fAy
NATST FTTFY &Y 35T W 9 a9 Fy
qfcsmam g1 59 1977--78 H 37 NAf
FTFAY 3 aga T 444 A 34 TATT
wyq fagg} 3 avigc &« faar qar )
ad 1978~79 ¥ 3532 TE 32 ET
wy faga 97 a¥ 1979-80 ¥ 5817
arg 1p g =9 fagq | adr 3¢y
T & AN F 578 w9 1980--8 1 A
ag qore faaa agar vz a7 3264
rg 98 g Aw faga g a1 198 1-
82 % ¥4 & N WY F7 vgA &7 AqATA
glagzuama R waz svarg fa fom
fewm d gn fadism 7 <@ @ ohv fra
fawr 9 g% @7 g @ 1 gw wraf fam
RN A E 1 gH anar  fr awe Teqa
v qua f5a &7 4 arg A w
|THY 3@ FT WAT AT £ wrmfas
fegfa #1 @7 A awq s O AT
%1 feafq § 9o ST sagegr a ) @ A
Sit fa=me @A =gy o, ag adff faar
AT AT TA fAT 91g W19 N9y 7§19
a &, Mg wforge &Y s F & wiv g
I’ AT A 4Ff IOV 9w, TiEE
ATAF A T FV AT A A, ST A TNE
R GTA FT YR IA7 W_A § fyanar
#r g waas fegfa § 1 afrmdy gax
T &1 AT fgarg § v qdf sav
ST FT a7 fgara §, €T o1 naw
fgata § =t oFdm www I nar
feata & 1 99 H o wow< fawmar
fasa® @ # FTaAMATE 5 1w nrawy

;\ fm avg @ A9AT Sfam IA7 A} AT A

FEN AF ST aFar 1 g AT VA agara
frarer & aY7 a< &gt | AT wgar &
/M R F7 6417 § T@d §T a7
F1 98 3 AT 1 Foqa #Ta71 Arfgg
a1, 99 B ATATT Y F9 ATAT A1IEC 97,
I9F  AHIATT ST FySAT FArdy JIAY
J1fgQ oY, ag Ay frar war 1| gw aTg
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@ 517 Fgar argar g f¥ fewa o7 1
vige Ufy fafwws # 74t {1 ag 958y
wifer 3 1 A ®Y gren 3 fod gF moy
gy &7 wigzm a@r wfgg | g9
Y freaY &Y cars AdY € 1 &fFA 39 w7
Suarr fars gF1T 8 g g0 E ) vy
A Y AT FATA § 1 91w A ga
Rew fratga &Y qTa &9 & | AT Wy
W A6 EFTNE F7 78 §, T %) agi
A¥F FATATH B | BT G agi a7 a7
81 ars W g frargen ravie &R
g drog oot ATETamign TS
&7 ¢ § \gmagifewa frad grvar
R+ T 93 [T WAT FF fFar wmar
1 ag aval war g9 ] awg
a7 qaT fAFre @ § | FAT gF AT <
8 1 &Y 5o MY & 7% A T/ |
@ fad & a7 § g1 T g Fn
wgt 7, foma A a3 ? mie A §9 a7
fagem fear§ sa fAdom & e o w5
Pifafexa faw foa § 21v o s =
gt &4 #Y gfee @ feaar wam av
w© & 94 fgata & am %) fSaq g
ATfEY 1 A1 79 %1 Y@ 3 573 § w7
axar § f& wrw atwtea A1 e R Aw
T WA TG BT A AT g w1l
#, S S FT QIAAA A3AT =1feT AT
FE aToRA af) & 3ra7T 7T § v 39 5T
gfeorm A1 &1 81 1365 $AT a7, 5
q% § 5000 FUT FT H72T 5 HyAThia
a7 FZ A€ 59 H &Y 5000 FOF &1 [T
< foar, 3@ arv &< M@T § HT T T
adT ag Xt f T F1HF g TR
AT W F1 g@ e 9@ § ggnd
aranta gAM 77 @ggfa amaw
7 AN FH A TV AET, TE 9 77
IUNTHTTq &1 AT QTR+ ST § ARy
®Y 7Tga W FY FIE Nowr & A I
FqTf*a A§) FT VFHT ) g T FT B
st fafaar fagas § sa fafaar frdas
§ S affea @v o1 fadm @y
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[ =t T fas |
7fgq 3a & AWIT 3 F1I0, IA
fazra a1 g |

SHRIMATI KANAK MUKHERJEE
(West Bengal): Mr, Vice-Chairman,
Sir, in this Appropriation Bill the
Government has demandeqd thousands
of crores of rupees. But what is the
guarantee that this huge amount will
be spent in the interests of the people,
will be spent for the bLasic nceds of
the people v taeir food, cloth, health
and cducation ¢r the welfate of their
crildren or for the welfare of the
backward gsections of our people or
for the generation of new employmeni
for the unemployed boys and girls?
Nething of the sort, On the other
hand, this huge amount wil] be spent
in a way, as a result of which there
will be more and more hardships for
the commopn people, continued iise in
prices, increase in unemployment—
which will belie the hopes of the
people and crush their demacratic
rights with the help of the MISA or
NSA. ete. )

I am happy that at least our hon.
Minister has admitted very {frackly
that he wants to live and die only
as a Cong. (I) man. He citeq one
tragedy of Shakespeare, i.e. Hamlet.
It remainds me of another tragedy
of Shakespeare, ie. Othello, Desi-
mona says,

¢“1 loved the Moor to live with
him” and that Moor, Othello, strang-
led and killed her.

He said that he would live and die
with Congress(I). Therefore, hig fate
is sealed and he will never be able
to bring forward any precposal or
budget which will serve the interests
of the people in his life because the
Congress(I) represents the interests
of the big landlords, multi-nationals,
big mill owners, hourgeois class, the
class of the vested interests. How can
they bring forward any budget which

serves the interests of the people? The

Prime Minister or the Finance Minis-
ter or any other Minister cannot just

i - -
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do it because they are not individuals,
They are only the mouth pieces or
the instruments in the hands of the
vested interests class,

SHRI P. N SUKUL: As you are.

SHRIMATI KANAK MUKHERJEE:
We represent the class of the exploit-
ed, the working class, the peasants,
the middle class—the toiling and ex-
ploited classes of society. You are
ahsolutely right. I stand by my hon.
friend.

They say that they would check in-
flation and that the IM.F. loan is
innocent. Is it very much innocent?
Then why did they not bring it before
the Parliament and before the N.D.C."
And why al] these decisions come to
us ag fait accompli. Why did we raise
the railway fare and the postal rates?
That raises our suspicion. I quote
from the speech of Mr Jyoti Basu,
our Chief Minister of West Bengal,
in the National Development Council:
It is as follows:

]
“Many of us felt that the terms

and conditions of the Extended
Facility loan contracted by the
Union Government from the Inter-
national Monetary Fund are in
breach of accepted national econo-
mic policies. These terms and con-
ditions imply.in my view, a reversal
of the strategy of development pur-
sued since Independence and an
open invitation to foreign capital, ag
well as scrapping of past policies
with respect to monopoly houses
and multinational corporationsg:
there are alsp some terms which I
think seriously jeonardise the
nation’s independent decision-mak-
ing, such as with respect to its
prerogative to borrow externally,
to enter into Dbilateral payments
agreement with other countries and
to determine limits to money sup-
ply or budgetary deficit.”

There is no need to elaborate. The
IM.F. says that the cost of production
must be reflected in the price struec-

(PR —
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ture. There is why the subsidy for
fertilizer is reduced, subsidy for food
for work is reduced and the railway
freight concession for essentia] com-
modities such as rice, wheat, edjble
oils, fertilisers, petroleum products
have been withdrawn, Sg the cost of
things wil] increase by leaps and
bounds and the consumer will have
to pay more. In December, there was
an increase of 300 crores of rupees
-~ in railway freight. This year they
have inereased it by 267 crores So,
there is a total increase of 567 crores
of additional burden on the people.
They say that this is the budget for
- the people. Now, who are these
people? I do not know what they
have in their mind. Take any point
they propose Take the point of
dual pricing of cement. What are
they proposing?  One-third of the
total quantity will be solg in the
open market. You know, Sir, what
happened to the dual price of sugar.
Take cement, the portland cement,
the cost of which will be Rs. 400
per tonne. There ig 100 per cent
increase. Who will be  benefited?
The middle-class people, the low-wage
people? No. The multi-millionaires
* - will have their sky-scrapers. The jow
and middle income people. whe by
their sweat and blood want to some-
how manage some little houses for
themselves wil] be deprived Ang all
the construction work will be ham-
pered like anything, You say that
~ Yoy are checking inflation. I what
way? This black money is rolling in
the market like anything  Sir, the
". Reserve Bank in its Report says that
the main danger to the Indian eco-
nomy is inflation. And Rs. 47,000
crores of black money is in circula-
;\:ion in the market. If you want
o check this, take one small instance
of Sanchaita. There is the statement
of Dr. Ashok Mitra, the Finance
Minister ¢ Wect Benga! which came
out in the ‘Economic Times' of yester-
day. He said:
“The concrete proposal by the
State Government, which Dr. Mitra
hoped, could be passed by this ses-

sion of Parliament was in 1§ne with_ i
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the direction of the Supreme Court
judgement of February 2, in which
the State ang the Union Govern-
ments had beesn asked to take action
against Sanchaita. The State Gov-
ernment had been able to discover
some Rs. 128 crores taken by San-
chaita in deposits from the public.
It was for the Centre with its
greater authority to collect the
money and pay it out to the indivi-
dual depositors.”

Why are the Central Government
rot doing it, I wonder. Sir, actually the
Union Government haq acted as a
major legaliser of black money by
deciding to float the Bearer Bonds in
the market. (Time bell rings) Ex-
cuse me, Sir, I will take another five
minutes.  _ :

Then, you talk of productivity year
and 20-point programme, It is very
good that you want that production
should be increased. But in which
way? Lip service will not help.
Which point you want to implement
and in which way? One hon, Mem-
ber said that money is not the major
factor. Is it the will power with
which you are going to implement
thig 20-point programme? Then, why
is all this talk if money is not the
main factor? The point is this. These
are all ritual things. Our Chief
Minister hag pointed out in the NDC
meeting, ‘You only praise the 20-
point programme, you get your tickets
for the Parliament. For us, we have
to do what we say. ( Interruptions)
Take any point. Yoy want to intro-
duce universal primary education,
How much money, what percentage
you have sanctioneq for education?
We have demandeg for the last ten
years 10 per cent of the Budget. And
not even 5 per cent has been sanc-
tioned. You want to implement the
health programme? Have regional
health centres so that everyone can
get cheap and free medical treatment
You want to ...

.
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AN HON. MEMBER: Are these

the promises of your State Govern-
ment? .

SHRIMATI KANAK MUKHERJEE:
We are a part of India. You see, we
suffer from the crimes of the Union
Government,

SHRI DIPEN GHOSH (West Ben-
gal): Yes, Sir, you have reduced the
State outlay. C s . :

SHRIMATI KANAK MUKHERJEE.
The State outlay of Rs. 758 crores
have not yet been sanctioned. Why
not? An hon, Member sajd ahout the
regional imbalances. You are starv-
ing the States of their resources, of
their Plan outlay, of industry, of agri-
culture and of every development.
And you are saying this thing. You
are not even giving them the right to
elect their own Government, and try-
ing your best to prevent the elections.
Anyway. don’t provoke me; T will
forget the other points,

All right you have this 20-point
programme. Are you sincere? You
have to eradicate what? You want to
eradicate illiteracy. in which way
you are eradicating it? Then you have
to sanction more money in the Union
Budget. Then, you want to ensure
the right to work in your Constitution.
No. 1In which way you are imple-
menting it? You do not mean im-
plementation of anything. Nor do you
mean the implementation of your
election manifesto which the Hon.
Finance Minister quoted. He may
quote and unquote. But what you
are saying ig one thing ang what
you are doing is another thing,

Sir, if you want to do land reforms,
what is coming in your way? If vou
want to implement land reforms, what
is coming in vour way to sanction
the Land Reforms Bill which has heen
passed by the West Bengal Legislative
Assembly? You do not mean to do
it. Do you want to tackle unemploy-
ment in the rural areas? Then, unlesy
you do land reforms. how can you
give employment in the rural areas?
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There is concentration of land in the
hands of a few, i.e, 6 per cent people
have more than 80 per cent land in
the villages, and you say that you
will work for the upliftment of the
Harijans and the weaker sections.
Hoyw can you do it? They are not
free. You make them remain vir-
tually bondeq slaves and you say
that you will do this thing ang that
thing. Sir, if that is the development
or upliftment of the backward sec-
tions and weaker sections, it is noth-
ing but lip-service. You have to do
something more concrete, So, Sir,
that much about agriculture,

Now, I come to the industry. I am
sorry, I am quoting from the state-
ment of the Governor of West Bengal,
Shri B, D, Pande. This is what he
says: “It is however equally impor-
tant that in the devolution of re-
sources and the determination of
national economic priorities, the
interests of individua} States and
regions gre duly protected. It is in
this context that I have to express
my sense of distress that my Gov-
ernment’s proposa] to set up a petro-
chemical complex at Haldia is yet to
receive Central clearance. I am
equally perturbed that the flow of
funds for the second Hooghly river
bridge, the gspeedy completion of
which is in the overall national
interest continues to be uncertain, A
number of industrial units such as
National Rubber, Incheck Tyres, Steel
and Allied Products have tg be revived
through the joint efforts of the Unicn
and State Governments, The pro-
blems of the tea and jute industries
have worsened hecause of credit con-
traction and other related matters,
ete. ete” (Time bell rings)

Sir, T am sorry, you did not give
me my due time.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): You have taken
16 minutes. Eight minutes more. One
hundred per cent more time,

SHRIMATI KANAK MUKHERJEE:
I was allowed 15 minutes.

A
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THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): No. Yoy were
allowed seven minutes. It is 101 per
cent more.

SHRIMATI KANAK MUKHERJEE:
That is how you talk about the Hari-
jans and weaker sections.

You talk much about women. Sir,
how do you want to improve the Inl
of womepn without making any speciat
provision, without providing for any
special avenues for their employment
and education, Sir, equa'ity between
man and Wwoman is not gomething
abstract, it ig a socio-economic con-
cept. TUnless you generate more
avenues of employment of women,
milliong of women and for their ~du-
cation, for their employment in health
and education—in  various services
like the light and small scale indus-
tries, there cannot be any equality.
There are no special component plans,
no sub-plans in the budgetary allot-
ment. That is why 1 gay Thaf what
you say and what you dg are absolu-
tely two different things. It has noth-
ing to do with your 20-point pro-
gramme. It is something like your
saying that you want to have univer-
sal education. Al] right go ahead.
But you don’t do it. We do work for
the universal education but you enly
talk. That is the only difference.
(Time bell rings).

And, Sir, my last point is about the
defence and nationa] integration.
Now it is all right if you increase the
defence budget, Nobody will grudge
it becausy everybody loves the coun-
try and wantg the defence to be

*strong. Is it only money that will
defend the counfry, not the people?
If the people are oppressed and if the
people are suppressed, and j¢ the
people are not given their democratic
rights and you impose the TNSA 2nd
MISA ang a'l these thingg on ibe
people, then how do you expect the
country will be defended ang by
whom? So, the Government, which is
antianennle whirh aqunnressa. the
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democratic rights of the people, in
their hands the sovereignty of the
country also ig not secure.

I you deprive the Stateg and talk
of national integration, I can gay that
national integration is not safe in
your hands unless you revisy the
Centre-State relationg under the Con-
stitution. Again 1 quoty from the-
Government of West Bengal, in Lis
speech in the Stafc Assembly on 6th
March this year “My Government has
campaigned for Centre-Stals financial
relations in the inferest of gpeedier
economic growth all gover the country.
Unfortunately, thery are indications
that the Government at the Centre
would prefer further ctintralisation of
the resources.” - PR

With this centralisation op re-
sources, with centralisation of power
now under your rules, you have only
created poverty, unemployment, anti-
social activities, atrocities on weaker
sections. dishonour of women, price
rige, inflation and dcpendence on
multinationalg anqg World Bank. Sir,
after 34 years under the Jeadership
of this Congress, and now Congress-I
in which the Finance Minister wants
to be and live and die, we are a piti-
able nation with a beggar’s bowl in
our hand before the foreign imperia-
lists. Thank vou.

SHRI KISHOR METHA (Guja-
rat): Siv, this being my first speech
in thig august House, I seek jndulz-
ence of the Chair ag well as my col-
leagues, hon. Members o7 the Houss.

At the outset, I rise to support the
Bill. I also congratulat, the Finance
Minister for a very pragmatic and
growth-orienteq Budget. Taking full
care of the consirainty inherent in a
developing oconomy like ours, he has
come out with a Budget that ensures
that in none of the vital sectors, the
momentum of development generated
since last two years ig hampered.

Sir, we hag promised the people te

provide them with a Government that
wnrka T am hannae in a._. that nnt

L
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[Shri Kishore Mehta]
only hag the Governmeni worked,

but that work hag produceqg positive
results for all to gee. We have achiev-
ed self-sufficiency in food; industrial
Production hag showed a marked
improvement; the public sector, hav-
ing incurred losses of Rs. 300 crores
previously, that is during 1980- 81, hag
earned 5 profit of Rs. 59 crores in
1981-82, In science and techno'ogy,
we have become one of the most
advanced countries, and many deve-
loping countrieg look to India for
assistance,

There has been much talk of terms
and conditiong imposed by, IMF and
the Government’s acquiesence to them.
But to any impartial observer, it is
ag clear ag the day light tha; the pre-
sent Government has not and wil] not
compromise the national interestg at
the dictates of anybody. It is this
very independent attitude of the pre-
sent Government, entirely based on
our national interest and dignity, that
has jrked the heavy weights in the
international arena. It iy indeed quite
surprising to see anybody accusing the
Government of being gubservience to
anybody. Of course, developing coun-
try like India hag to seek such assist-
ance from the intefHationar gources.
Thig Is 3 fact of life ang hag to be
accepted, ag such. But our national
interest and dignity have not been
compromised,

would however like to draw the
atlention g the Government to the
problem of regional imbalances pre-
vailing in the country. Our develop-
ment efforts can be truly meaningful
only if tha fruits of development reach
the man living in the remotegt corner
of the land, Sir, the region of Kutch,
the place t, which I belong, is a case
in point. Located as it is right on the
border of Pakistan, it wags oOnce a
separate part-C State, and at the time
of integration of States, g statutory
developmeny hoard wag assured to it
under article 371(2) of th= Constitu-
tion. The demang of th, people of
Kutch 'for such 5 development board
is pending since long. I would request
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the Government tp expedite th, for-
mation' of the board to take care of
one of the most ynder-developed
regions of ths country.

With these words, I once again con-
gratulate the hon. Finance Minister
and I support the Appropriation Bills.

SHRI R. MOHANARANGAM
(Tamil Nadu): Mr. Vice-Chairman,
Sir, ] gupport this Appropriation Bill
from the boltom of my heart. But I
am not without any grievances. As a
student of economic, Sir, I remember
the lessons which my professor taught
me twenty-five years back, in regard
to deficit financing. Even though I
have learnt so many lessonyg after ihai,
I still pemember those lessons which
my professor taught me in regard to
deficit financing. In relafion to deficit
finaneing, 1 would like to say a few
words before our hon. Finance Minis-
ter who is, ag other hon, Members
hay, pointed out. a knowledgeable
person and whq is, accordmg to me.
a very good cconomist. My p.ofessor
told me that there Were three or four
important ways in which we can cora-

pensate  deficit financing. One is
printing additional currency. The
other is, borrowing money from
foreign countries and the third is,

borrowing money from local, national,
people. Sir, my hon. friend, Mr.
Ramakrishnan, who sitg with me and
who ig now sitting in the Chair and
who is a Member of my party, ap-
preciated the Budget proposals. When
1 speak on behalf of my Party, I
would like to say a few words in re-
gard to this.

One way in which you can compen-

sate deficit financing js by way of
additional taxation. How are you
taxes?

going to impose additional
You can do thig through increase in
direct taxes as well ag by imposing
indirect taxes. But we have been
seeing that whenever they come for-
ward with tax proposals, they always
compensate deficit financing by in-
creasing the indirect taxes. The
effect of such an increase in the in-
direct taxeg ig fely mostly by the
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poor people, The rich people do not
feel the effect of this. As per the
statisticy of the Government of India.
itself, eighty per cent of our people,
who are poor, feel the impact of this
increase in the indirect taxes and this
has no impact on the remaining
twenty per cent of the people who
are rich. This showg that only the
rich people get the benefit out of this
and nu benefit accrueg to the poor
people,

Before I say something in regard to
the allocations which have been made
to different parts and different ifems,
I would like to say a few words in
regard to sales-tax, which ig a very
important item. In the National De-
velopment Council meeting, which
has been held recently, our hon.
Finance Minister has given a big war-
ning to the States. Sir, if my memory
does not fail me, I think our Con-
stitution hag a federal structure. In
this federal structure, there are many
States and there is also a3 Government
at the Centre. A proper allocation
shoulg be made for the development
of the different Stateg in the countiy.
Sir, as far ag sales-tax is concerned,
in reply to a question on the floor of
thig House here, just g few days back,
our hon. Finance Minister hag stat-
ed that this Committee which has
been set up it regard to sale-tax has
been reconstituted. Mr. Sukhadia
Wag the Chairman of thi; Committee,
He iz now np more and in hijg place.
Mr. Tripathi hag been appointed.
This expert Committee ig going into
the question of replacing the sales-
tax bv an additional excise guty. Sir,
as I seid earlier, sales-tax ig a Kama-
dhenu for almost all the States. What
will happen, if you take away one
by one? Just as it has been done in

Mhe case of tobacco, in 1957, if  you
take away one by one, 3 time will
come when the State Governments
will he reduced to the status of gis-
trict municipalities ang district
boards,

i -z

The next thing is that there is a
tremendous growth of heavy indus-
tries. Now, w. rve talking about the
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twenty-point programme and so on.
We are talking about the setting up
of small-scale industries throughout
the country., If we want to create
more employment opportunities, we
have to set up thousands and thou-
sands  of small-scale industries
throughout the country. Instead o
doing that, we are giving importance
only to giganfic heavy industries, By
donig this, we wil] be giving em-
ployment opportunities to only a
negligible percentage of the people.
Even if we set apart fifty per cent
of lhe amount which we are invest-
ing in big industries, in small-scale
industries, we wil] be creating em-
ployment opvortunities for lakhs and
lakhs of people in the rural areas,
rather than in the urban areas.

Sir, recently, the dearness allow-
ance of the Central Government em-
ployees has been increased. I do not
belong to a school of thought, which
says that if you increase the dearness
allowance of the employees of one
Government, namely, the (Central
Government, in this case, there will
be inflationary pressures in different
partg of the country. I am not saying
that wr should not increase the dear-
ness allowance of the Central Gov-
ernment employees. When we in-
crease salary for certain employees.
the Centra] Government expects all
the State Governments to get clear-
ance from the Central Government.
But is it not the bounden duty of the
Central Government, at least, to con-
sult the State Governments, saying
that they are going to increase the
dearness allowance of the Central
Government employees, what is your
opinion? After all we are all joint-
ly responsible for the economic de-
velopment of the couniry. It may
noi be obligatory. but it may be gsome-
what  moral duty of the Central
Government to consult the State Gov-
ernments by the {ime they come
forward to increase the salary of the
Central Government employees,

Sir, funds for the projects are to be
given to the State Governments by
the Centre. We get the list of funds
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[Shri R. Mohanarangam] ._
only at the fag end of the Year, i.e.
in the month of February., Within
30 days all the State Governments

are expected to spend the amount
allocated for them. Within 30 days
is it possible for them? The Central

Government gives funds only during
the month of January oy February.
So, I would request our Finance
Minister to lake necessary steps for
allocating necessary funds for the

State Governments at the beginning
of the year.

Then 1 have already spoken about
the 20.point programme, Even our
Finance Minister on the floor of the
Lok Sabha has accepted, for a point,
that this year they have sanctioned
lesser amount for the implementation
of the 20-point programme. I do not
exactly know what the reasong are
for allocating lesser amount for the
implementation of the 20-point pro-
gramme this year, particularly when

we are talking so much about this
programme and instructions have
been given to almost all the State

Government and different sections of
the country to come forward and im-
plement this 20-point programme,

Then I come to a very important
point. I do not understand. Mr. Vice-
Chairman, why the Reserve Bank
this time has sanctioned only Rs, 450
crores for sugar mills to purchase or
to utilise for the purchase of sugar=
cane from the agriculturists. A; a
matter of fact, they needed about
Rs. 650 crores for the purchase of
sugarcane, whereag they have been
sanctioned only Rs. 450 crores. They
needed Rs. 650 crores for purchage of
the sugarcane and keeping it in the

godowns. I do not krmow how they
are going to face this gap of Rs. 200
crores.

Then, Sir, the tofal numbep of pub-
lic undertakings in our country is
168 and out of this number 74 un-
dertakings are going in loss. The
book issued by the Government of
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India shows that 74 undertakings
have shown a loss of Rs. 760 crores,
whereas 94 undertakings have shown
a profit of Rs. 798 crores. Thus the
total profit shown is Rs, 38 crores.
This means that for a total invest-
ment of Rs, 19.200 crores in the en-
tire public undertakings so far, the
profit is only Rs. 38 crores. About 74
public undertakings, very big institu-
tions, are going in loss and the loss
works out to about Rs, 760 crores,
and 94 crores public undertakings
have shown a profit of Rs, 798 crores.
Over the entire investmny of Rs.
19,200 crores; or nearly 2,000 crores
the profit is shown as Rs. 38 crores
only. Ig it worthwhile? Nearly about
2,000 crores have been invested and
the bprofit is Rs. 38 crores only. But
then there are other important items orz
which we have to spend money. Sir,
we say that our couniry is one and
the river waters are to he used for
the entirg country., We speak on the
floor of the House that river water is
to be nationalised. We say that the
rivers which are situated in Mahara-
shtra to Kerala and all other rivers
belong to our country and we have to
utilise them for the development of
our country, To be frank, Mr,
Vice-Chairman, I would like to bring
it to the naotice of the hon. Finance
Ministep through you and through
him to the notice of the Agriculture
Minister that near'v 1440 MAF water
is surplus. 1440 MAF js the exact
quantity. A person who undarstands
caleculations will say that 1440 MAF ig
a very very big quantity. Out of that,
actually we use only 200 MAF, Where-
as we are wasting 1240 MAF of water
throughout the country from Kanya
Kumari to Kashmir. That is why we

are alwayg pressimg that the rivers
shoulg be nationalised and
thereby we will be able to distribute

water from the areag where
it is surplus to the areag where
it is in scarcity. For example,

Kerala has 44.66 TML of wat-r in sur-
plus.
towardg Tamil Nadu, mor. than 10
lakh acres will definitely be Dbenefit-
ed. In this particular matter, the

’

¥

If that water can be diveried-

v
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Chief Minister of Tamj] Nadu has
written a letter to the Prime Minis-
ter to give proper attention 1o this
matter gnd 1 hope our Finance Minis-
ter will taky up the entire responsibi-
lity of geging that such surplus waters
are diverted from the areas where it

is surplus to the areas where pxactly
it ig needed,

Sir, nowadays transport of coal
from omne part of the country to gn-
other is not only very easy but iy
actually necessary for all the impor-
tant itemg and in fact for the econo-
mic development of the country, Be-
caus, We are not in a position fo
transport coal ‘from ones place to an-
other easily, and becausp the position
in regard to transport facilities is go
difficult, we want to gtart an atomic
power station at Kudan Kalam in
Tirunelvelli district, for which an Ex-
pert Commiltee wag appointed which
has gone into the merits and demerits
of the project and sanctioned the pro-
posal to start an atomic power sia-
tion at Kudan XKalam. Correspon-
dence is going on and I hope thig mat-
ter will definitely be given due im-~
portance,

About Sandalwood. I want to gay
certain things to the bhon. Memboars
belonging to Karnataka State. San-
dalwood is in abundanca in Tamil
Nadu. But there i3 5 ban on Sandal-
wood export to foreign countries. The
reasons for thig are two—first, it will
affect the internal market; and two, 1t
will affect the revenueg of the Foresi
Department. But one thing the per-
. song responsiblg for the Forest De-
partment and the Agricuiture Depart-
ment must understand: that the
sandalwood which is expectad {0 bLe
. exported to foreign countrieg is quite
. different from the sandalwood which
ig used for extracting oil. This varia-
tion is not being undeistood by tnhe
concerned officialg and concerneg Min-
isters. For example, in the year 1977,
the price of sandalwood per tonne
wae Rs. 54,000 and we exported it and
earned a foreign exchange of 13 to 14
crores. Because of thig ban on export,
the sandalwood price got reduced
from Rs. 54,000 to Rs. 17,000. Now
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we have a stock of 15,000 tonney in
our godowns and we are not in a
bosition to export all these thingg be-~
cause of the stringent measures fuj-
lowed by our Government. So many
timeg Wa have approached tha Agri-
culture Minister and since the ques-
tion involveg the financia] position of
the State as well as the country, it is
my earnest request to the hon.
Finance Minister that han on the ex-
port of gandalwoog should definitely
be lifted. They have to allow tne
State Government to export sandal-
wood to the foreign countrieg where it
is actually needed and every year we
can earn 10 to 15 croreg in foreign
exchange out of this, The internal
market of Karnataka with regard to
extracting oil from sandalwood will
never be affected. We have to consi-
der all these things.

Then in regard to the procurement
price of rice also, we are expecting it
to be fixed at Rs. 147, whereag we are
given only Rs. 115, We have written
year after year that therg should be
a rise in the procurement price.
Whenever we meet jointly—whenever
our Chief Ministers assemble, or qur
Agriculture  Ministerg or Finance
Ministers or the concerned Ministars
assemble, we Use t0 ask for the ali-
hancement in the procurement price
of rice. Th, percentag, of increase
in the price of wheat is more than the
percentage of increase in the price of
rice anq I request the Finahce Minis-
ter to help us fo increage the price
of rice.

These are some of the defects which
I have to point out.

Even

though he ig a  very
good friend of. mine, he who
sitg in they Chair, he always  looks

at the pell. I hope our Finance Minis-
ter will definitely look-into  these
problems and dgp the needful. In gpite
of all thes> defects, th- Finance Mims-
ter hag ‘given a very fine budget and
I wholeheartedly gupport this Appro-
priation Bil} for having taken the
necessary steps, for having taken very
important steps for the economic de-
velopment of thig country.
Thank you, Sir.

¥
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THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN). Shri Bagaitkar.
Lagt speaker.

-,

oY T JITEHET (ETRISE)
sfrae, 1Y faga® qqm & 193 § 99 67
193 ) 9gY WX HA § u fgmw g
F far qaT ST FT ATTT FA FT AT D
gar | IFgM awe 9% fom @l A
frfefuon frar & siv S 2iFe wega
fad @ g9 iwsT # 1A [9dY 1@
Wan & givA vEy | 9 a7 Aiwe aqa w7
gyy § A 3 foT gedvwre fedr st
qwY & ar AP F1 FERAHTH GIA FY
feumd & foo o g1 azar & 1 &3 w7 gy
aifys feafa ¥t & T 51 99 ay@an
g Ay wfae # FT 4§ faw qeft T A S
- gl & ugi 9v a8 AA Ifwa afl &0 )
grevfygya A1 99 A § 37 avg @
Y s w1 9% €, ag ag FZ AT E |
& Er wia ) Ag ¥ A qga T
& atz ¢ g7 & f% ‘63 H o To
#fgat 39 857 & 9380 99 AT ITEN
Ta &ga O o & ATAT GAT 9FEE
LTl | 91 g% asal o T qa 4
Hiv HgE glet ¥ | S FT 4T FEAl
ar f& o sty ye<ifaar swEw o
9 aFs @ # 4T ag 15 AH 47 )
Iq aFK ®lo wigd A Iy 9 fw
27 FUE AT I YTHLHY A4+ AR
& W ourar W@ 9 1 TW U7 Wgw
s A9 7T oy # wifag wE and
g€ 5 wed genat # we-wiE @
oA W grar gens @ ArT-
®}E-HAT WA 4T i TIT g )
W ATE B A @A war 1A
wFg F X H T gIEIT &
saFm gy Hifa wferare 530 f& @
utFT 9 F warew F OAE  H,
HIFTL &t v & ma § SeET A
T wAr o @ frEr P 9w
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faarg =amHT AT qew W www H
At gfwsr g wam 1w fag
W swe gEAiaE g3 § feg @
oy & Tor gv wfyw feafe & a1
® g gw W ¥ @i & 9w
5 gFm i i F foag wiwe gw
A |t FES FIG £ | g FE
qrzaz Usar qgf eidr ) e2frafesa
AR T wnfar FHWH 5Y

gAvuEE Fdw av wenfe W@

qet ¥ 9l ) gW oWy A Ay
wifury Fe@ § 3@, oftww, S
WHS TH G A owgw & IeHem
o g M7 gE? faal ¥ @ o
wiwet ¥ ot gwd & A oew @
7 § TEH AT E | LI SH
wtxet %), awl ) A WY 4y gEI
e o sl of WA, New At
St 1 QT Tievey wur g fom #
Sgm wdr S § ug g7 & f5 @
axer g g ¥ el wgr s
B g § wfEm wha wnar e €
™ E ug A W« Agt | g
W WA FT AR g | QF TG
SAFT UE AR W gEEl OTE
yam wdr S §  fowwq  wigw
T @ v oSN weranT fadt g
Iq @ TFiA ferar & & we w0
E‘ ——

“But for democracy to have
meaning in our cireumstances, it
must be supported by socialism
which promisey economic ~ justice
ang that development hag consoli-
dated our democracy and ig guid-
ing ogur society towards socialisr.
We can now speak of an India in
which the fruitg of growth will
reach to the jast.”

-~

Fe

7 waw wdt hwr waw E

B2 WIET AT A #w oS frew
gl faer v ¥ wEN @A
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fear & =T sra waw @@t Y A
7 TeTed ¥ w7 5 ) awn §,
f& 3w # @y M worar g+l
a7 DA Ffew ThE suter A @)
w7 § g sataT WA gt & 1 9w
g¥ q7g ®Y Jd AN ;T SUAr
N AEAWE § M g 5 7w 1)
¥ FT  JEW W WA 4T
a1 38 fAd sftwr, W owiws
fedwa ¥ thwgE & § O
qE TEERIT F E I F WY
A TGT a1 I ¥ 94T wAAr § E
weTt WA St A W) FwEr g qlufaen
F o} ¥ 39 B Qinfasy w0 Faw
FET A agl &1 ofwA, 9 w2 e
wew YEmA g 99 F wiwST ®)
YgFr F qm W g gforw @
1979-80 ® 10.6 @I TET )
S R ¥ 9.7 & AT 1980-81
# 9.4 WAUT | A q¥g §
1981-82 % 9,1 T TGT 1 T &
F1z fAas Qe T Ieeedie Fany
} 1 agy feafd 81 1979-80
2.1 HT WS W H @1 gy
1.8 #IT 1980-81 ¥ 3§ W AT
1.9 WT 1981-82 ® ¥§ 74T 1.8
A TEE AFad # o« g
F X ¥ T 1979-80 # 19.69
o B3 T B IE WT 20.9 HIT
1980-81 & 2 Tl 21.0 MY
1981-82 ® & waT 22.7 @) &9
A &1 9q qAFWT g a Fgqrar
oy frar o gFar g fw qw B}
garstarg w1 &1 fgwr ¥ gwowmw
'z 7% & | @ oA, guter WLl S
¥r a3 FA9 fF g gHISEE A q9%
g3 WE AR A9 Y I FT A
Fax fF 2w § zrer fagar @ gdr
2 @ Fiv afer T mE oww
T T W g, G FAw N IW
F e G & FF Arfae
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g | T AT WY QT A
@ g, @7 qUgH A AT q@ @Y
g Ak st gifcesm, st @9 68
qxde @Y ¥ grad & ag a) dvRav
¥ Fq 2 at Swgg feafy & oikaw
AT TAAT FH ITed & WT §—
mafd sz e 5 2w
i wwaert ¥ gfg §§ owh § 7
99 F T §, AT wS qmw o Aw
ga< feafq g @1 1978 8 1981 TF
¥ W owiFe § 9w ¥ o wdfafafad
g mT A A A 472 ¥ HEHT
469.5 aF @Y AT WA F oq1 F
wgf guaar fF feafe s g ar
FIFIT Y 151 FT &S ¢ 16 gw
qUTSAIZ FY qOF ¢ T g #IT
F a4 owr W g 3w fag
& @ wigaT § fF qg A 09
AT & H3 8 |

73 §1 Tfygwa faw § S
feyizg oq A *r 9 H A7 G
swa A gfaa w fews @ @
uMTya 3 &g g qar § 1 i faw
ddr Sf ¥ AF AT wgdt g
W A oA quw ars? & feafa
Yz agriErE g g faq suv
gy @, fagv §;MvmgT usa 3
TFHTSEY &) &I g9 wid € 94
i f3 UFHI9EE &) W 7 qRITA
q @ 99 a7 gt § o feafq agw
T ¥ 94 8§ gfam & wEmAA
M 8 @T gT mrev &) feafa ¥
agi ®I1§ Swfa O ag § A=A F
fad qarv a@l § 1| gfaa w| #7
Qfaferwiasioa o aral # a1 g
Wi 98 FT ETEAWIA wAT ’@ W
aYF 3 §AT § Al ¥ oA gEY
gal § 99 8 gfam ¥ ag wenHE
At war § B ogw sy W W@ &R

H

- l
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[ arfog qarfase] =
T NTIFA FWA ] A w4
A% F5 &1 @ xa fad a1 wre
ATEY §AUWA W ¥ I Qv S0
wrE

n= fewa 3 f97 and Fgar ¢
# g a9v gzTaT ® WY AR
faw ey ST F osaM W goRTe
#T saTq 9l F1gar § | arfae
A HrY ®Y 3g faerardr § fr ooy
T sy § I gAY T B 3
Y 7g IIRUT T AfFa qT [
TR A I gzarg fazew § gf @,
ga d fafseq 3 Fegoast 3 meay
ATT FKYFIT A7 JYIHT [T AT 99
3 raga *wr 730 v 5 ama Fiffem
® AT A7 § ) 99 A AT A aar
fatiat 29 F 39 o7 g qF &)
F4T 3 MFAIC I AL § 1
Hgn @ ¥ Ao € 981 A v gw
Afgary & wr &7 oW Iy W
AN T FIW WAR LT W fFOay
AW & AW HVY g ar T FIF
fasg g3 9%y wE A oA
arfgg ?

i, feafasady @y & fogn
AR FT A A 3 fAqwaTa Aar
a1 &1 fagst fagy §, Tz Aardr o
=433t frgy § @1 38T a7 3 F1§
Faa a@ i  wfrgr w a0y,
igr Franfer wig@ & 313 zar
A3 T 1 ZAR 10-10 TFT FR FY
a2 ¥fFa g8 T w7 g7 AT
F iR e AP Qar § 1 WA FAv
et wr oy fegfy § g5 feafy
AR-AR gady Farear o @iy fn
AIFTT 39 [ R v §  manyg
1 Ta A givars fegfy gar @
FHY 3 AT AT A TFAT FT FAD
17 IUN A AR F | F(ET
Fagnifesy ®rg ot giaa W@ wY
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I %8 avg v fegfa § A
fafa=dr gawy TIT FX TW9ArT |y
RAGT T AT ag A5 AH F 1 gEv
avg 3 xefegaw frqma #r feafa &)
g€ d§ 50 fem @ @ wiw o
AT EIATT T g § 1 AGT A
ATHIT Y 97 Y TEFI FIT 3 |
ST MNTAMA A T TGA FT AOF!
T@yTA & v Fgl av ATy HP
TreFwa FY A G AT | FLATR
F I TR F1 I Fg ¥ AF
N, "AGEr I FWT Ffgw o
uifge a1 FTeate faes § @ -
&fFa mre %ET fr ag e AvATe
wy foewardt 2+ ag Fa€ sf=a ad
&1 ARy 53 MY 8T/ AT A1fET -
#ifF TE AT wwgl T FLATT 97
g =7 3z gearw % g AT WY
¥ geegnaw fad #an, gwAiEET
TETg F17, A7 QT A€T fisquwa
ot argadt garet 3 ooy fegfy R
A% FgaT AR AgY aqv fr %A
fama 7371 A 3 TIIR, ARG
faqd 3 FIqa THTT AT IT
? %A ag @ av Y 1Y w wiww
g fisag sga & f5 o
aiFs gw AM @ @ F miee
FraaridTy Af) @ A7 1TET AT ATH
§ & ateg A% &7 Q@ wa faers-
g 2, I7 A g AT a9 AN F
aray @Y & I a2 B AFRTATS
frarar g ) gafad ¥y @@ §
@ gz AT ¥ ag e § Tafegd
fagigra wgar § e arafasw @@
w1 ! JWT nET F, THA HAT SAY
& A g 7 3 fAd TR Q@
Fra %29 W A AN IIT 1AM -
agrfeafa #1 gard w@ar agdy §
AT § S AT /W AR F IN
qv grer dar gd @ 3 fad ¥ .

W
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fugd, 31§ wir W1 waaT A,
5 ’F A, AgQ A7y fag A

AT FNAT IABT Ay AT FFATATG
#fgq Sfea = ga fawvard & a0
A€l & 9FF 1+ ATHRT 3 TF§ Sqrar
qrer m1a awr A @ € W7 fgegeala
N g s usAfaw Ay arfas
feafa ¥ samr gavarfaca amz &
A 9T § 1 T4 AN AW A
& any At JE B IgAr T3
1 #ifqar &% 1« zafad & agar
@igm f& Wy faw  fafagw
AR A & vaFT § xe fag
ang 7 ) FT aFal f7 iwv F
9. 8 98T 4 § arz o faryard
Sa¥t fawAr  wrfge, gEER W)
dfagra & ma qFe I faerard
FAA ®F §, vaw! fawA ¥ ag
nawg ¥ # ¥xa fafawr, ow-
faqea faa ar faQe aar g o
TAAT BT #T § AT gra gwIq
FIATE |

SHRI SAWAI SINGH SISODIA:
Sir, as many ag nine hon. Members
have taken part in the discussion. 1
want to remind the House that the
Bills befor, the House under discus-
sion are the Appropriation (Vote on
Account) Bill, 1982 and the Appro-
priation Bill, 1982, in relation {0 1981-
82 that is, the supplementary de-
mands. Sir, on patient hearifig of the
speeches of the several hon. Members.
it go seemg as if they are in continu-
ation of the genera] discussion on the
proposals of the Budget for the year
1982-83. You must be awarg that
nearly 45 hon. Members have taken
Part in the general discussion on the
Budget and these nine speakers also
have touched, and generally they have
raised, the points and suggestiong of
general nature.

s = e LT

Sir, according to the Rules of Pro-
cedure, the gebate on the supplemen-
tary granfs ig alwayg confined tg the
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itemg constituting the same. General
discussion ghould not by yaised gn the
supplementary granis nor th, policy
underlying them save in so far as it
may be necessary to explain and illus-
trate the particular itemg under con-

sideration. This Appropriation
6. P. M. Bill or thg Vote of Account

emanates from the proposals of
the budget for the yea, 1982-83
and all the matters of policy
original demands and the poimis con-
nected with the original demands
have been covered. First of al, I
want to mention the House that the
hon. Finance Minister hag replied to
all the suggestions and points raised
by ‘he hon. 45 Membergs who had
taken part in the General Discussion
and I wiil not take the valuable time
of the House in repeating the same
replies on .he same points or sugges-
tions. Sir, the hon. Members who
have taken part in the discussion have
raised some points and made some
suggestiong of genera] importance.
Though they have been replied to by
.he hon. Finance Minister yesterday,
I think it would be appropriate if I,
for the sake of correcting the record
and to clear the misunderstandings,
also reply some pointg which are of
impor ance.

Some hon. Members have raised the
point regarding the Integrateq Rural
Development Programme. A provision
of Rs. 190 crores hag been made in
1982-83 in the central sector for this
programme compared (o Rs. 145 crores
provided for in 1981-82. It represents
an increase of 81 per cent. It would
be matched by an equivalent provi-
sion by the States. Each block will
receive Rs. 8 lakhy next year as
against Rs. 6 lakhs in the current
financia] year. These provisions are
expected to assist and help more than
3 million families in 1983-83.

\

Sir, another point which was raised
by some of the hon. Members who
have participated in the debate s
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regarding the Rural Development in-
cluding Cooperation. For this con-
nection, the allotment in 1980-81 was
Bs. 926 crores, It wag raised to
Rs. 1044 crores in 1981-82 and to
Rs. 1153 croreg in 1982-83. Sir, the
provision for Special Component for
Scheduled Casteg has been raised from
Rs. 100 crores in 1980-81 to Rs. 120
crores in 1982-83. For village and
small scale industries, the allocation
has been raiseq to Rs. 340 crores in
1982-83 from Rs. 285 croreg in 1980-81.
This enhanced provisign will help in
generating additional rural employ-
ment.

The hon. Memberg also compared
the provision for food for work pro-
gramme. In 1979-80, the provision for
this wag in the context of severe
drought in that year.

Regarding the rate of inflation, dur-
ing the calendar year 1979, the increase
in the wholesale price index was 22
per cent. It fell down to 13.5 per cent
in 1980 and to 7.9 per cent in 1981
on a point-to-point basis. During the
financial year 1981-82, upto the 15th
of January, 1982, the wholesale price
index increased only by 3 per cent as
compared to an increase of 14 per
cen' in 1980-81, and 19.1 per eceni in
1979-80 during the corresponding
period. The increase in consumer
price index during the current finan-
cial yvear upto December 1981 was
about 95 per cent ag against 9.4 per
cent in 1980-81 and 12.6 per cent in
1979-80.

About regional dijspari‘iec and
imbalance T would like tg sav that the
Sixth Wive VYear P'an envisages that
Central policies with resvec' to re-
source fransferc wou'd he siitahlv
tailored to benefit backward resions.
The TATP and modified Gadgi' for-
mula which favour bhackward S¢ates
ara cteng in ‘hic directian The Plan
alsq 'ave emphasic nn tribal areac. hill
areas snd  speecific  programmes  of
Narth Factern Council The National
Committee on deve'ooment of back-
ward areag hag also recommended

[ RAJYA SABHA ]
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certain featureg in financial arrange-
men s for development of backward
areas like sub-plan approach, project
fund for planning, etc.

. .. 20n =0 ARE

-7 RS

My friend from Tamil Nady has
raised the point that the financial
allotmentg are released at the fag end
of the financial year. Thig is not the
factual position. It is not correct to
say that the amounts are released to
States by the Centre at the engq of
the State’s taxes
ang duties, Plan assistance for State
Plang and share of small savings are

year. share of

all released priodically or in mor-
thly instalments and final adjustments
fop the yeay are made in March on
the basig of revised estimate of the
year, R L

AT OREOT O

Some hon. Members Dparticukirly
Shri Bagaitkar and Shri Dhabe have
given some suggestiong regarding the
welfare of labour, adjudication, strike
problems in Bombay and other places.
The hon. Memberg are all very much
interes ed in the walfare of labour.
I would like to tell them that the
Central Government hag always taken
necessary legislative and administra-
tive measures for the welfare of both
the industrial labour ag well as agri-
cultural labour and T cap say that
at every stage ihe problemg of indus-
trial labour are taken care of.

R LA+ |

Sir, T do not want to take more
time of the House. In ‘he end I would

L N

say that the budget proposals of this jt°

vear, that is 1982-83, are the best
They are historical, they are dynamic,
they are most reasonable, progressive,
pragmatic and oroduction-based and
will take ‘he country towardg econo-
mic development and self-reliance. T
will also join the whole nation in con-
gratulating the Finance Minister for
his historical budget which will
enhance the prestige of our country,
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THE VICE-CHAIRMAN (SHRI R.

RAMAKRISHNAN): I will now put

the firs{ motion: AU

The ques ion is:

“That the Bill tg provide for the
withdrawal of certair sumg from
and out of the Consolidated Fund of
India for .he services of a part of
the financial year 1982-83, as passed

by the Lok Sabha, be taken into
consideration.”

The motion was adopted.
THE VICE-CHAIRMAN: (SHRI

R. RAMAKRISHNAN). We shall now
teke up the clause-by-clayse conside-
ration of the Bil'. There are no
amendments.

Clause 2 to 4 the Schedule were ad-
ded to the Bill..

Clause 1, the Enactmg Formulag and
the Ttitle were added to the Bill.

SHRI SAWAI SINGH
Sir, I beg to move;

SISODIA:

" “That the Bill be returned.”

-J‘he question was put and the motzon

was adopted.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): The questiop is:

" “That the Bill to authorise pay-
ment ang appropriation of certain
further sums ¢rom aznd out of the
Consolidated Fund of India ‘for the
services of the financial year 1981~
82, as passed by the Lok Sabha, be
taken into consideration.”

The motion wag adopted.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN). We shal] now
take up the clause-by-clause considera-
tion of the Bill. There are no amend-
ments.

Clause 2 and 3 and the Schedule

were added to the Bill.
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Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI SAWAI SINGH SISODIA:
Sir, 1 beg to move;

“That the Bill be returned.”
The question was proposed.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN). Yes, Mr. Mallick

you can speak Nnow.

SHRI HAREKRUSHNA MALLICK
(Origsa): Sir, T would only like to
place a few points for purposes of
record so hat the Minister of Finance
may examine them later. Actually,
after 34 years of achieving freedom,
we see that every year Budget is
presented, it is discusseq and it is
praiscd and it is opposed from this
side. Well, this hag become almost a
ritual. But the people on the peri-
phery practica'ly get no benefit ay all.
So. the time hag probably now come
for all of us {0 see that a free Budget
discussion is held in Parliament or in
the State Assemblies, as the case may
be, and then the Budget ig given effect
‘0 so that it can be a need-based
Budget and a people’s Budget, I gay
thig because every year there i a
mounting clamour from seyeral inter-
esls or areag saving that this area is
being ignored or thig section is ignor-
ed During the last 33 years, the
eastern sector has remained just like
a colony and thig sector feels ag if it
ig a colony only. Now. you see ihe
areas in the centra] region like the
Chambal valley. It is an arid area
and is not developed at all. T would
like to mention tha' the time has now
come for the Central Government to
evolve plang and proposals for
Madhya Pradesh, UP and Rajasthan,
in relation ‘o this area and just as
these Stategy have separate depart-
ments for the development of this
area, at the Central level also there
should be a Chambal Val]e Develop-
ment Department and there should be
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a portfolio for this purpose at the
Centre. No country cap afford to lose
such a wast landscape andg no country
can afford to allow such a vast area
to remain arid. The people here are
ralled the Chambal valley dacoits. I
have said once or twice in this House
that the people in thig valley are cal-
led dacoits and people have npot cared
to find out why they have become
dacoits. Anyway, I do not want to
create any controversy at the moment,
I only wish to say that something
should bg done so that we can really
see that every Budget, whether of
the Centre or of the States, becomes
a need-based one. Also, Sir, proper
priorities must be fixed and targets
drawn. Only one more suggestion I
want to make and I am not going to
blame anybody or praise anybody.
My point is that in the history of a
nation, a period of 33 or 34 years is
nat very big thing. My honest feel-

ing is that democracy and socialism
should be cherished. So, let wug do
something frqm today onwards and

for this purpose, we have to start
with our children since they are our
future citizens. (Time bell rings) 1
have already donated two minutes
yesterday, Sir, to the House and, irt the
meantime, it should be 20 minutes by
now. But I am not taking much of
the time of the House. Only one
point I want to stress which is entire-
ly non-controversial and that is that
we should do something for our chil-
dren. It is because, Sir, the child is
the father of man and the children
are the future citizens of our country
also. So, from Kashmir ty Kanya-
kumari, the education pattern should
be enly one. should be the same, and
the curriculum should be the same in
the schools throughout the nation so
that children jn the age group of 3 to
10, get real education during this
period of seven years, and they are
looked after very well. This will
avoid the drop-outs which are amoun.
ting to 85 per cent. Tt is a shame on
our part that the drop-out at the pri-
mary level is as high as 85 per cent.
(Time Bell rings) Let us see that the

[ RAJYA SABHA ]
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children of India are looked after.
One point more, and ...

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): You have said
one point, but you have made several
points. (Interruptions) -

SHRI HAREKRUSHNA MALLICK;
In the process we have emphasized on
agricultural cultivation. During these
33 years really we have geen that the
form of cultivation going on intensive-
ly is paper cultivation; the production
is only in our files. It is file produc-
tion. If we real]ly compare the area
under cultivation every year, we will
see that the cultivation is several
times more on paper than the actual
cultivation. Some machinery should
be evolved to see that the money that
is allocated for different projects
should not come back. Any State or
any Department not able to utilise the
funds allocated must be taken to task.
(Time bell rings) These are some of
the points. I am not raising any con-
troversy. (Interruptionsy Why are
the hon. Members interrupting?

THE VICE-CHAIRMAN (SHRIR.
RAMAKRISHNAN): They want to go
home (Interruptions) S -

SHRI HAREKRUSHNA MALLICK;
This Hous, is more important than the
homes. Why bother about it? Till
the quorum ig there, the House con-
tinues. The Press is also there. There
is no problem.

.
HO L

So, hereafter let us see that a pre-
Budget discussion is held. Secondly,
children between the age-group 3 and
10 should be Jooked after. And third-
ly. the area of Chambal Valley should
also be looked after. This will really
help the nation to wake up and stand

up,

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Thank you, Dr.
Mallick.,
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SHRI SAWAISINGH SISODIA:
Sir, we all know that Dr. Mallick is
very intelligent, experienced and well-
studied, (Interruptions) I must thank
him for the novel suggestions. Thank
you, (Interruptions)

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): The questiop is:

“That the Bill be returned.”

[ 18 MAR. 1982 )
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The motion was adopted.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): The  House
stands adjourned till 11.00 A.M. to-
morrow.

The House then adjourned
at sevenicen minutes past six
of the clock till eleven of the
clock on Friday, the 19th
March, 1982.
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